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DEPCRI TEUT ATIAKAY ORTLN TRIRUNATL.,

LIaeL PRI T Pyt

PRINCIPAL BENCE, NEW DELHI

Original Applisatisn No 231 of

2014
IN THE MATTER OF:

Vardhaman Kaushik Vs. Union of India & Ors.

CORAM: HON’BELE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
fACN'ELE MR. DR. D.K. AGRAWAL, EXPERT MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER

Present: Applicant: Mr, Vardhman Kaushik, Applicant in person
Respondent No, 1: Ms. P.B. Singh, Advocate
Respondent No. 2: Ms. Alpana Poddar, Advocate
Respondent No., 3: Mr. Narender Pal Singh, Adv. and Mr. Dinesh
Jindal, Adv.
, Mr. B.V. Niren, Adv.
Date and Orders of the Tribunal
Remarks
Item No. 7 . 3
November R
836' 2014 | In furtherance to our previous Order dated 7th
' October, 2014, the Committee head

: Mo F has iiled an interim Report. This—;iRepqx"tv primarily !

outlines the steps, which are generic in '(nature, to be

i | taken ty various authorities and to prepars and chalk I
out eifective action plans. In other words, nothing !
;

substantive. has been suggested, it does not reflect any
steps which - have been taken by the authont1es

concemed for providing and controdmg the air pollution

in Delh1 pnmanly resultmg from vehlcular pollution and

burmng of plastics and other matenals in open.

We have heard the Leamed Counsel appearing for
the parties. It is undisputed and in fact unquestionable
that tne air pollution of NCT, Delhi is getting worse with
each passing day. An article published in the Times of

India today has been brought to the Notice of the

i Tribunal. Tt is based on the stuaies carried out. i not

E nly projects the very dismayed state of affairs existing

11iy s YL vaaw

C)

with clear indication that worst is likely to follow. This

R
‘l article even declares that it may not be safe for the
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residents of Delhi to go out for morning arising to heavy

pollutants present in the air. It is primarily carbon and

particulate matters which are injurious to human |

health, particularly to lungs and ENT diseases. The
time is more than right at t‘his étage, when mere
consideration of these issues at different levels, could
not resolve the issue and no one would help in
controlling the increasing air pollution in Delhi. It is a
constitutional and stattitory duty of all the authorities
and Ministries to provide clean air to the people to
breathe. It is their fundamental right and it cannot be
subjected to limitation of the steifef;_of any kind and be
permitted to loose sight in the real_rg of planning and
anticipated acﬁons .’

,,,,,,

The Committee has suggested that it would need

ol
e

further time of few months to prepare anA f”\on Plan.

Let that Report be submitted to the Triblihal at the

earliest.

In the meanwhile, we .issue . the .following
‘ yd1rect1ons e
1 A]l vehlcles, dlescl or petrol whlch ‘are more than

15 years old shall not be perzmtted to ply on the

: roads and wherever such vehlcles of this age are
noticed, the concerned authorities shall take
appropriate steps in accordance with law
including seizure of the vchicles in accordance
‘with the provisions of the Motor Vehicle Act,
1988.

2. The vehicles which are more than 15 years old,
will not be permitted o be parked in any public

area and they shall be towed away and challaned
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A

by the police in accordance with law.

This direction would be applicable to all vehicles
without exception i.e. two wheelers, three
wheelers, four wheelers, light vehicles and heavy
vehicles irrespective of whether commercial or

otherwise.

. It has been brought to our notice that a bypass

has been provided to the traffic coming from
Chandigarh side to Uttar Pradesh, but there is no
bypass to Delhi as far as Rajasthan and all the
States falling in this route to Bombay are
concerned. Let all the Respondents including
MoEF, Ministry of Transport DPCC and the
Central Pollution Control Board 1ndent1fy the
route which should be provided to -‘bypass Delhi

main city for going to this road as felt

. No person shall be permitted to burn plastic or

any other material in the open. If anyé;igerson is

found to be burning plas'uc or any othe;r material

mcludmg tree. leaves in-the open, "he would be
hable to be proceeded agalnst m a.ccordance with

law and the Pohce, DPCC and NCT, Delhi shall

. take immediate ’steps to ensure that such activity

is stopped forthwith.

Any person would have the right to approach this
Tribunal, the Police station, the DPCC and/or any
other competent authority to make a grievance in
regard to such unauthorised and illegal burning

resulting in air pollution.

. We direct NCT, Delhi and DPCC to create a web

portal where any person aggrieved can take the
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. In all the markets in Delhi, it shall

road To make it clear, ther

photographs and upload the same with details of

location etc. bringing it to the notice of these

authorities.

. All these authorities are hereby directed to create

a special force to enforce this direction and ensure

its compliance.

. The Commissioner of Police of Delhi, NCT of Delhi,

Municipal Authorities and DPCC shall ensure that
tarred roads for regular traffic are not permitted
to be used for parking thus causing avoidable
congestion of traffic.

Once there is a egriéesﬁon of traffic and
vehicles are forced to keep thexr engines on for
considerable long period, 1t reeults in extra

emissions causing serious air pollution.

! Ji‘g:ensured
that there is only one side parkmg of ;remeles and
’rhere is sufﬁcient space left for atleast‘fbot‘n way

carriage and it will be ensured that there is a free

ﬂow of trafﬁc and is not unnecessanly obstructed

L by excesswe and unregulated parkmg on the

;shall be no parking

on the tarred roads of Delhi. All agencies shall

ensure compliance.

. Immediate steps will be taken by all the

Respondents and concerned authorities to provide
cycle tracks in Delhi and efforts should be made
to encourage cycling in Delhi.

All the DTC buses, even if operating on
CNG, would be checked by the team to be

constituted by the CPCB and DPCC. Whichever




bus is found to be emitting in excesé of prescribed
standards, the same shall not e permitted to ply
and the Managing Director, DTC shall be
personally responsible for ensaring compliance to
the prescribed emission standards by all the DTC
vehicles. |
11. The concerned authorities particularly the
| NCT, Delhi and RTO, Delh.i- shall ensure that the
trucks which ars otherwise perm_itted to cross
Delhi in accordance with law are ﬁot overloaded.
When they enter Delhi, there shall be a due check
that the vehicles and theiit'xjucks in question are

not carrying in excess of thg,,pféacﬁbed weight

and is not exceeding the age af
Inspection register for all the vehlcles shall be
maintained by the Police and the R"‘O Jomtly at all
the entry and exit point of NCT, De1h1

2. RTO shall not issue/ renew reglstratlon of

the “vehlcles or fitness cernﬁcat

apy vehicle
whlch is more.than 15 yea.rs old.
13: A We d1rect the &Muustnes,gy‘g of Delhi and
DPCC to examme the possxblhty of installation of
‘air purifiers in a]I the markets and crowded places
or where the traffic load is heav1er. Air purifier be
installed and Report to the Tribunal be placed on
the next date of hearing.
14. Automatic or censor based weigh bridges
shall be installed immediately on all the entries
and exit point of Delhi. The authorities shall

ensure that the vehicles of any kind are not forced

to be parked at this point for an unduly long




period.
We further direct that the vehicles standing at the

border or near the entry point will not keep the

ignition on except when they are permitted to

enter and ply. All the conoemed authorities ‘and
these team be posted at the respective places.

All the authorities concerned - including the
corresponding authorities of the areas falling in NCT of
Delhi i.e. Haryana, Uttar Pradesh and Rajasthan will
ensure compliance of these directions.

Let a copy of  this Order be sent to the Chief
Secretaries of all these State fOl'thIth We make it
clear that in the event, any ofﬁcer or person is found to

be violating these directions or not comg1yin'gszith them

as afore-directed, we will be compelled to take coercive

steps and pass such Orders as may be'required in

accordance with law without any further no!tice.:h
The Committee should ﬁle its ﬁn "i " Report
positively before the next date of hearing. ‘
List th'is: 'rxllatt'er on 9th Jenoary, 2015’7 for further
directions, comphance Report shall be subnutted by all

the concerned authormes

.......................................... ,CP
(Swatanter Kumar) ‘
......................................... ,EM
(Dr. D.K. Agrawal)

......................................... ,EM

{Prof. A.R. Yousud)




o r———— 00

BEFORE THE NATIONAL GREEN TRIBUNAL,

IN THE MATTER OF:-
Madan Mohan Vs. Vardhaman Kaushik & Ors.

CORAM :

Present:

PRINCIPAL BENCH, NEW DELHI

M.A. No. 155 of 2015
In

Original Application No. 21 of 2014

HON'’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER
HON’BLE MR. DR. D.K. AGRAWAL, EXPERT MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER

HON’BLE MR. B.S. SAJWAN, EXPERT MEMBER

Applicant :

Mr. A.D.N. Rao, Adv. in M.A. 155 of 2014
Mr. Sanjay Upadhyay, Adv. in OA 21/2014

Date and
Remarks

Orders of the Tribunal -

PO

. Upon :
Mentioning

February
19, 2015

By | st

T SEREE
% - In the meanwhile

M. A. No 155 of 2015

(ISR

The matter taken up on mentioning.

Notice.

The Learned Counsel appearing t;or the non-

applicahfé accepts notice. Let reply be file
i * ;’*'Lz.t a : = b

W

next &‘ate" of heariﬁg. Rejoinder thereto, if any, be filed

. ang"“i'n;cerim direction, we
permit opetime event of vintage car rally “21 Gun
Salute International Vintage Car Drive for Spastic
Children and Blind - A step further” to be held on 21st
Febru;.ary, 2015. We make it clear that none of the
vintage car would be otherwise perﬁﬁt&d on‘ the roads
of NCR, Delhi nor any authorisy wouid ‘issue fitness
certiﬁc;e.ltes to them without specific order of the

Tribunal. This Permission be clarified for holding of
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“

vintage car rally after this no vintage car would be

permitted to ply on the roads.

reveesrresaseeeeesseesiesssessarsesssse,CP

(Swatanter Kumar)

(U.D. Salvi)

T S cereeriene ,EM
{Dr. D.K. Agrawal

ceereresseseess e ervesressessnes EM
(Prof. AR, Yousuf)

eesscvscssveencnre

(B.S. Sajwan) ~
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No.21 of 2014
(M.A. NO. 87 OF 2015, M.A. NO. 90 OF 2015, M.A. NO. 155 OF 2015, M.A. NO.
200 OF 2015, M.A. NO. 203 OF 2015, M.A. NO. 2190F 2015 &
M.A. NO. 234 OF 2015)
AND

Original Application No. 95 of 2014

THE ER OF:

Vardhaman Kaushik Vs. Union of India & Ors.
And :
Sanjay Kulshrestha Vs. Union of India & Ors.

CORAM: HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER
HON’BLE MR. DR. D.K. AGRAWAL, EXPERT MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBEFE..
HON’BLE MR. RANJAN CHATTERJEE, EXPERT MEMBER

Present: Applicant: Mr. Samnjay Upadhyay, Mz. Ada.sh Shrivastava,

Adv.
Respondent No. 1: Ms. Panchajanjya Batra Singh, Advocate
Respondent No. 2 & 4: Mr. Nareander Pal Singh, Adv. o.ndh%Ms Dinesh,
Adv.

Respondent No. 3,5,6: " Mr. Ardhendumauli Kumar Prasad, Adv. .
: .-+ Mrs, Aynish Ahlawat, and Mr. Nitish Singh Adv.
Mr. M:K. Sharma and Mr. R.R. Rasana, ‘Advs. -
.. Ms. Savitri Pandey, Adv. for the State’of U. P.
Mz. Sanjeev Ailawadai, Adv. and Ms. Priyadeep,
‘Adv, in M.A. Ncs. 122/2015 angd 2019/2015
:; Mr.-LK. Kapila, Mr.-S.K. Pobbi, Ms.;xshiksha Rai
% and Mr.-A.K. Singh, Advs.,,:ln ‘M.A. No. 200 of
~ Mr. Balendu Shekha: an
Advs. - - '
Ms. Puja Kalra and¥Mr.. Dhamendn Kumar,
Advs. for South and North MCD
i Mr. Anil Grover, AAG and Mr. Rahul Khurana,
CUE - Advs. el
Mr. Rajiv Bansal, Mr. Kush Sharma amd Ms. D.
Ray, Advs. for DDA
Mr. D. Rajeshwar, Adv.
Mr. M. Yogesh Kaura with Mr. A. Santha Kumar,
Advs.
Mr. Arun Barroka, Mr. Jayesh Kumar, Mr. G.P.
Bansee and Mr. Diwakar Aggarwal, Advs.
Mr. Zubaida Begam, Adv.
Mr. Raran Yadav, Adv. Mr. Rakesb K. Sharma,
Inspector, My. Abhishek K. S8harma, ACP. Mr. Mahesh
Kumar, SHO, Mr. S.K. Patil, ACP, Mr. Rishi ACP, Mr
Sunder Kumsr and Inspector Chauhan,

r.,; Vivek Jaiswal,

And

Present: Applicant: Mr. Sanjay Kulshreshtha,
Respondent No. 2 to 6: Mr. Ardhendumauli Kumar Prasad, Adv.
Respondent No. 7: ' Mr. Rahul Choudhary, Adv.
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Respoadent No, 10: Mr. M. Yogesh Kaura with Mr. Santha Kumar,
Advs.
Date Orders of the Tribunal
and
Remarks
Item No.
08 & 09
March Under the orders of the Tribunal the CPCB had been
16, 2015
directed to assess the NCRs ambient air quality status, and
the Board has in furtherance thereto carried out the studies
and submitted a report
The National Capital Region (for short NCR) is a
unique example of interstate regional deveiopment planning
for a region with NCT of Delhi as its core. This region covers
|an area of near 34,144 km. Nothi‘r'.'i’gtvcontriary to the case
o % | pleaded by the Applicants and as widely:reported by the
RS - .

print media has come to the notice of this specialized body.

On the contrary it brings on record an alarming situation of

polluted ambient air quality in the NCT of Delhi.ﬁ ust to

"] notice a few, mtrogen d10x1de was found to be beyond the

" ':from 14394“8 ug/m? agalnst the prescrl € di*~ limit of 100

ug/ m3 on 538 occasions out o£ 545 i In case of particulate
matter P‘Vh 5, the samplings QHnw value ranges from 30.41
to 1284 ug/m? indicating that almost all of them exceed the
NAAQS standard of 60 pg/m3. Carbon monoxide sampling
showed the value ranged from 0.2 to 21.19 mg/m?3 which
exceeds the prescribed NAAQS standard of 2 mg/m3. In this
report, it has also been noticed that ambient air quality
during peak hours shows PMio, PM 25, CO and Benzene

exceeds the prescribed standards.




o
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At this stage we may also make a reference to a

connected Application i.e. original application no. 95 of 2014

‘wherein Cardio Pediatric Surgeon, who moved a petition

before the Hon’ble Supreme Court of India which is
transferred to this Tribunal, has contended that the ambient
air quality in most of the Metropolitan cities and even
including Aéra is so injurious to human health that it would

adversely affect human foetus and newly born children “
between 1 to 5 years would be exposed to very high risk of
developing respiratory health problems.  Presence of

pollutants in the ambient air quality.of Delhi is a matter of

concern for all stake holders. Human health is an integral
facet of Right to life and thus must take precedence over all
commercial and infrastructure projects. The ;,E,;fmmpal of,
inter generational equity demands that all insjt;;i%udchs, be it
legislature, judiciary, executive, must i"‘make A'i?alyli""’hpossible

endeavor to ensure proper air quality as it must pass on to

its next generatiori .if not improyed but atleast, the

'environmenf that it»has inherited frcm it ancestorsv

“The scientific data undoubtedly mdlcates that the

. problem is very severe and if not checked tne results would

be draehc. .

Ncbody can claim a nght which will infringe upon or
destroy the right to life. The Hon’ble Supreme Court of India
in many cases has held that healthy, clean and decent
environment is a mandate of Article 21 of the Constitution of
India. Thus, strict enforcement of environmental provisions
of law is the duty cf all concerned including this Tribunal.

We are pained to note that despite our repeated persuasive

and mandatory orders the Authorities concerned have not
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risen to the occasion for taking proper and effective steps.
The response lacks will and bonafides and exhibits callous
attitude of shifting responsibility from one to other.

This compelled us to pass an order on 10% March,
2015 resulting in issuance of show bcause notice to the
concerned Authorities of the State as to why an order of
attachment and civil imprisonment in the terms of Order
XXI of the CPC besides other actions that the Tribunal could
take within the scheme and provisions of the National Green
Tribunal Act, 2010 be not taken for non-compliance of the
orders of this Tribunal which in any. _c‘:as'e is te' be executed

. as a decree of the Civil Court.

The Secretary, PWD appeared befereéu;#and assure to
the Tribunal that within one week from feaay?.the steps
would be taken. Though we hardly found any Justxﬁcatlon
for non-compliance of the Orders and dlrecnons of the

Tribunal, still on the agsurance given by the Semor Officer

of the NCT of Delhl we would grant laot opportumty to the

at

NCT of Delhi and its Department and Pohce “"uthonty to

ensure »the comphance of the'» d1rect10n contained in the

various ordérs of . the Tnbunal I_-Iovzever, it would not
exempt the Authorities from replymg;:to the show cause
notice 1ssued by the Tnbunal.

Let the compliance report be submitted before the
next date of hearing particularly in relation to Lajpat Nagar.

‘We are also informed that temporary barking by Delhi
Urban Shelter Board (DUSB) has not been operated as
earlier agreed by the Board and directed by tl;e Tribunal.

We issue clear and unambiguoué. directions that the

parking in that area shall he permitted fortbwith. In the




event of default the Director of the said Board shall be
personally responsible rendering himself liable for an action
in accordance with law under the orders of the Tribunal.

The CPCB has also brought to our notice that it had
inspected 15 eld and 12 new buses of DTCrthat are plying
on the roads of Delhi. Out of these, 12 ‘new buses were
found to be compliant with the prescribed emissions norims-
while out of 15 old vehicles 9 were found compliant and 6
were found to be non-confirming to the prescribed
standards. All the 6 buses mentioned in the teport of CPCB
. ,shall forthwith be taken off the roads of Delhl If these buses
are found to be plymg on the roads of De1h1 the CEO of DTC
shall be personally responsible for consequences for
violating the Orders of the Tribunal. T hese buses however,

would be sub]ected to the inspection by an Expert Team

| that would be appointed by the Tribunalj‘and their 'oneration

would be permltted only after the Orders of the ibunal.

From the above scientific data 1t is f‘lear that the

presence of partlculate matters and ca.rbon‘m a1r needs to

‘ be checked We have directed NCT Delhx 1bmit its view

n various aspects to the Tnbunal ,;.l;nch has not been done

."’!’}

"so far, We direct the comph» ' ce' ‘to be'made within one week

from today without default. The Affidavit-cum -status Report
shall be filed by tane Secretary, NCT Delhi after holding a
meeting chaired by the Chief Secretary of Delhi where all
Departments, authorities, police should be directed to be
present. This would deal with the . compliance/ non-
compliance of each direction. We also direct the NCT Delhi
to submit its view as to why all the Diesel (commercial or

otherwise) vehicles plying in Delhi which are more than 10




years old should not be taken off the roads and be not
permitted ﬁ]-om plying in the city. These views with scientific , v
data should be submitted to the Tribunal, along with the
exact number of Diesel vehicles which are more than 10
years old and their impact on ambient air quality.

The direction in relation to Karol Bagh; Lajpat Nagar,
South Ex. and Nehru Place shall be continued to be
complied wit_hout defauilt and delay, and a report shall be
submitted by the Secretary even in that behalf. We make it
clear that it should be brought before the" Tribtmal as to why
the multi-level parking proposals- Wthh are pending for
years before the Authority are not bemg implemented,
reasons thereof and how they would be'implerhented in a
time frame. . -

Since some steps have been taken in Lajp.at Nagar, we
| direct CPCB to take.the ambient air quaiity samples at the

| same place where the samples were collected earh "jon next

Tuesday and Wednesday and submit analys1s Report to the
Tnounal Comparatlve pre-emstmg data for the year 2014
should also be’ mentloned in that Report

et B

The Apphcant in Ongmal Apphcatlon No. 95 of 2014

is permitted to make a _nger}Pomt Presentatlon to the
Secretary of MOoEF, Chief Secretary Delhi, Chairman of
CPCB and DPCC along with the other Sr. Most officers of the
respective corporation, who shall remain present for the
presentation. Let this be done on 7t April; 2015 on which
date the case is also to be listed before the Tribunal.

The State of UP, State of Haryana and State of
Rajasthan all are directed to provide ‘and"‘ fully cooperate ,

with NCT Delhi for installation and effective operation of the




weighing machines those already existing in their respective
jurisdiction or are required to be installed under the Orders
of the Tribunal. We reiterate oxif directions ;c“hat overloaded
vehicles wouid not be permitted to enter NCR’Delhi. We also
direct that in all the markets particularly Lajpat Nagar,
Karol Bagh, South Ex., Chandani Chowk and other densely
polluted markets the loading and unlsading would not be
allowed from 11:00 a.m. to 8:00 p.m. everyday;

All persons filing M.A.’s shall pay req;.lisite fees under

the rules.

.................. TR o, -

(Swatanter Kumar)
................................ e .
(U.D. Salvi)

....................... vevidiinseseicessss, EBM

(Dr. D.K. Agrawal

.......................................... ,EM
(Prof. A.R. Yousuf)
.......................................... ,EM

(Ranjan Chatterjee)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 21 of 2014
{M.A. NO. 87 OF 2015, M.A. NO. 90 OF 2015, M.A. NO. 155 OF 2015, M.A. NO.

200 OF 2015, M.A, NO, 203 OF 2015, M.A. NO. 219 OF 2015,
M.A. NO. 234 OF 2015, M.A. NO. 247 OF 2015, M.A. NO. 248 OF 2015, M.A. NO.
274 OF 2015, M.A. NO. 283 OF 2015 & M.A. NO. 284 OF 2015)
AND
Original Application No. 95 of 2014

IN _THE MATTER OF:

Vardhaman Kaushik Vs. Union of India & Ors
And
Sanjay Kulshrestha Vs. Union of India & Ors.

"CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'’BLE MR. JUSTICE U.D. SALVI, JUDICIAL. MEMBER
HON’BLE MR. DR. D.K. AGRAWAL, EXPERT MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER
"HON’BLE MR. B.S. SAJWAN, EXPERT MEMBER

Original Application No.21 of 2014

Present: Applicant: Mr. Sanjay Upadhyay, Mr. Vardhaman Kaushik

and Mr. Salik Shafique, Advs. - .

Respondent No. 1: Ms. Panchajanjya Batra Singh, Advocate for
MoEF

Respondent No. 2 & 4: Mr. Narender Pal Singh, Adv. and Mr Dinesh

. Jindal, LO, DPCC

Respondent No. 3 : Mr. Rajiv Bansal with Mr. Kush Shanna Advs.
for DDA.

Respondent No. 5,6 & 7:  Mr. Ardhendumauli Kumar Prasad, Adv.

Respondernt No. 8 ;- Mr. Arun Baroka, Secretary, PWD, GNCTD

Respondent No. 9 :° Mr. Mukesh Kumar, Adv. .

, - Mr. Mukesh Kumar, Adv. and Mr. Yogesh
Khanna for Sansha Kumar for NHAI
... For:State of Tamil Nadu j

Intervener 7" Ms. Ruchia Batra, Adv. for 'l‘taders Assochtlon,

' Lajpat Nagar.

_ Mr. LK. Kapila, Mr S.K. Pabln, Mr. A.K. Singh
and Ms. Shrucha Rai, Advs. for Karol Bagh
Traders Fed.

Mr. Anil Gover, AAG with Mr. Rahul Khurana
and Vijender Singh, SI, Trffic & Highway Police,
Karnal for State of Haryana :

Ms. Savitri Pandey, Ms. Azma Parveen, Advs. for
state of U.P.

Mrs. Avnish Ahlawat, Adv for DTC, DUSIB,
GNCT (Transport Deptt.) and SHO Karol Bagh
Ms. I. Begum standing counsel for GNCTD and
Sec. PWD,

Mr. Narender Pal Singh, Adv. for Urban Dev.
Ministry for GNCT

Ms. Sakshi Popli for NDMC

Mr. Balendu Shekhar, Adv. for EDMC

Mr. Sanjiv Ahlawadi and Ms. Priya Deep, Advs.
Mr. Amit Verma, Adv. appointed as Local
Commissioner

Mr. Asmwn Barrka, Sec. PWD, Mr. Jayesh Kumar,
CE, Mr. G.P, Bansal, SE, PWD and Mr. C.S. Azad,
EE, PWD.

Mr. D. Rajeshwar Rao, Adv for Delhi Police
(Traffic)

Charanjeet Singh, Adv. Local Commissioner

Mr. Apishek Dhania - ACP, Karol Bagh

Mr. Mahesh Kumar, SHO, Karol Bagh
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Original Application No. 95 of 2014

Present:

Applicant: Mr. Sanjay Kulshretha (Petitioner in Person),
with Mr., Ashish S. Kulshreshtha and Manish
Shrivastava, Advs,

Respondent No. 1: Mr. Vikas Malhotra and Mr. M.P. Sahay, MoEF &
cC

Respondent No. 2 to 6: Mr. Ardhendumauli Kumar Pra.sad Adv.

Respondent No. 8 : Mr. Deepak Khadaria, Adv. for B. H., Ajmal
Khan Market Association ‘

Ms. Savitri Pandey and Ms. Azma Parveen,
Advs. state of U.P.

Mr. N. Yogesh Kanna and Mr. Santha Kumar,
Adv. for state of Tamil Nadu.

Date
and
Remarks

Orders of the Tribunal

Item No.
01 & 02

April 07,
2015

Ss

The Learned Counsel appearing for the Applicants in

both the Applications and other Applicants having similar

_ mterest have vehemently contended that ah the Authorities

and the States in NCR, Delhi have utterl Lfguled to comply

with the directions issued by the Tribunal jin itsforders and

particularly the orders dated 26t Novcmbéﬁ 2014 28th

mcreasmg pollutants in the a1r hfe of res1dents in the NCR,

Delhi is bec.;mmg more and more 'mlnerable to various

diseasess L'and the greatest‘- ufferer of these pollutants are
young children of today and India’s tomorrow. The
slackness and casual attitude of the Autl’loritiés of the state
Government is exhibited from the very fact that the air
pollution 1s increasing and has reached to an alal’ming level
which would make it difficult for the peoi::le of Delhi even to
breathe freely much legs fresh air.

We find substance in the submissions mé.de before us.

In the recent past the media particulaifly the print media
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has highlighted the adverse impact of deteriorating Ambient
Air Quality in the NCR, Delhi and partimlaﬂy Delhi city
perse. The articles widely published are besed on scientific
studies and are well supported by data. The articles reveals
that 7 years ago everyone saw Delhi air taking a dead U-
Turn, but no action was taken. Statistics referred are that
in the year 2000, the particulate matter in the Air of Delhi
was 191 pg/m?® which reduced to 161ug/ms3 m 2007 right
from the year 2003 to 2007 because of the orders of the

Hon’ble Supreme Court of India introducing CNG transport

_system in Delhi. However, in the%ytear 20_14, particulate

““!'matter has again shot-up to 360 p'gf‘m% It is reported

further that as many as 80,000 trucks_ nter Delhi every

night and sleeplng population is compelled :to - mhale high |

particulate matters resulting in serious health hazards as |

| diesel fuel can damage the lungs, brain andm en

. | cancer. It has:‘been pointed out that" diesel__:is the prime

s1tuat10n is so” alarmmg that med.lcally 1& is. bemg advised

7 that for recovery, people. should leave Delhii' The question

ises at present, and What the res1dent of Delhi are

’ : ..thatr;,
most eoncemed is, what the principle of inter generational
equity requires of the present/by Governing iand the ones
who are being Governed.

There are three serious pollutants of air which we
have already noticed in our previous orders. Firstly,
burning of plastic and other wastes inciuding Agriculture or
Horticulture waste in open. Secondly, pollution resulting
from constrxiction and other allied acti\(ities emitting heavy

dust contained in the air. Thirdly, Pollution resulting from

3



— 1181
=

{ vehicular traffic and industrial emission.

,We had passed diverse directions for preventing
and controlling pollution and for improvement of the air
quality in Delhi with regard to all the three major sources of
air pollution. Unfortunately, the irnplemerltation remains
question of concern. The pollutant causing deteriorating air
quality is not a normal situation, it can hardly be tackled
unless stringent measures are taken and directions are
implemented expeditioosly and with all the sincerity by the

Agencies, Authorities, Departments and (}overnment.

We had directed NCT, Delhi and”other Governments to

submit their views on matters like controllmg of vehicular
poilution, total number of vehicles, age of veh1cles The
above mentioned authorities were also requn'ed to submit

their views on congestion, control and preventlon of

construction polluuon, checking of vehlcles for polluuon at

»of parking areas in all ‘congested places of De1h1 to avoid

ka» 7

Jcongesuon and to ensure free ﬂow of tramc J"Unfortunately,

we ﬁnd no response in that regard “hereby issue

dlrectlons to all the State Governments, ,Pubhc Authorities,

o Comoraugns and Govt, of; C;I? :}De1h1 to produce all original
records before the Tribunal to show what action have been
taken by all or any of them for compliance of, the directions
issued by the Tribunal so far. Let this record be produced
on 10t April, 2015

Reverting back to one of the major sources of air
pollution that is dust emission from constructlon activities.

This pollutlon mainly occurs due to mishandling of debris

and building waste material, carriage and storage of




: 'constructlon as mentmned above is

construction material and as no stens are taken for
environment protection by the builders during the course of
the construction. On 06t April, 2015 various newspapers
have reported about the huge dust emission resulting from
the above mentioned activities in various parts of NCT,
Delhi. The reports show huge construction activity emitting
very high dust components and emitting the same in the air.
The concrete dust in the air can be lethal when it combines
with particulate matter arising from vehicular emission. In
this report the construction activities has,(been referred to
that of 2 km stretch from NH-24 fo Charmurti Chowk in

NOIDA Extension and Golf course road, Gurgaon. To the

naked eye, uncontrolled and high dust s

mission are visible

in the photographs and it is also clear thai

measures have been taken in and around ‘the buﬂdmgs

7| under constructlon Vide our order dated 26_ November,

it

. 2014 and 04th December, 2014, We have passed clear

direction as to: the steps’ which the person respon81b1e for

constructlon, carrymg constructlon matenal and dealing

w1th ,debns should take Hence, Lt is cl

'?'m blatant violation of

i those d1rect10ns Besides thlS, all the/ construcuon activities

have to be carried on 1n following the Ministry of
Environment guidelines/manual for Townshlp and Area
Development Project, 2010. It is reported that in NOIDA
Extension, no protective measures have: been taken and
there was absolutely no check on the entission of dust
resulting from construction and allied activities. Similar is
the state even in Gurgaon where construction activities are
being carried on without any preventive steps as detailed by

the order of the Tribunal and MoEF guideline of 2010.

i
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Furthermore, the transportation of const:uctibn debris is
always in a manner which is totally prejudicial to the
environment. In these circumstances we hei'eby direct state
of U.P., NOIDA and Greater NOIDA Authority, HUDA, State
of Haryana and NCT, Delhi to immediately dir;ect stoppage of
construction activities of all the buildiﬁgs shown in the
report as well as at other sites wherever, construction is
being carried on in violation to the direc;tiog of NGT as well
as the MoEF guideline of 2010. This action shall be taken
and complied with by all the state Government, Authoritieé

and Police of each district particularly falling in the NCR,

| Delhi. The compliance report shall be"‘sﬁbmi ed by the next

" | date that is 10 April, 2015 to the ’I‘nbung} ' Wherever the

construction activities are not stopped b;

order by the authorities upon the builders, the authority

B

‘| shall seal such building and report.\(the matter’ to the

Tribunal. W1th regard to the comphance of the condmons
for check booth at all the entry pomts for checkmg of
emission standards of the heavy veh1clcs, We1gh bridges,

overloadmg of trucks and hfe of the veh.ues, we appomt the

]

| following Learned Advocates as Local Comrmssxoners -

L, Mr, JAnut Verma, Adv

2. Mr. Aditya N. Prasad Adv

3. Mr. Neha Miriam Kurian, Adv.
4, Mr. Atif Suhrawaroy, Adv.

5. Mr. Sahil Sangar. Adv.

6. Ms. Pallavi Talware, Adv.

The Local Commissioner shall visit all the check
points of Delhi on 09t% April, 2015 and report to the

Tribunal for compliance of the direction as recorded in the
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) air quality in ua_lpat Nagar appears to unprove,,

orders afore stated. All authorities particularly the police

are directed to provide police help fo enable the
Commissionérs to execute the commissior;. Tﬁe report shall
be submitteci to the Tribunal on 10t April, :2015 and shall
also include ﬂue status of installation of weigh bridges and
providing of 'U-’I‘urn for the vehicles which are overloaded
and polluting. |

The studies have established that the diesel vehicles
are major source of pollution and ma{jor cause for
deteriorating ambient air quality. The stﬁdies as indicated

in the news reports are not the only material before the

| Tribunal. We, however, had directed the Central Pollution

Control Board to carry out the study onan} ient air quality.
The report submitted by CPCB to the Tribﬁnal clearly show

that the parameters are totally violated. Comparanvely the

till it is

infringing the prescnbed parameters qulte senously. The

- | analysis has been carried on 24 and 25th "Vfaxch 2015

7 211 pg/m3 respectively. In relatlon;,to PM2 s, against the

prescribed value of 60 pg/m3 it is found to be 89 and 120
pg/m3, respectwely At site II, PMio, agamst the value of
100 pg/m3, has been found to be 180 and 201 pg/ms3. This
shows that the ambient air quality is still harmful for
human health in one area. Other stﬁdy,report mentions
much worse about other parts of Delhi. | Né)IDA is stated to
be worse than Delhi even. We may also mention that many
of countries of the world are in the p!‘QV-CG'SSV of doing away

with diesel vehicles and are imposing very‘ heavy taxes and

7




levies on such vehicles. Such countries inchide amongst
other Brazil, China, Sri Lanka, Denmark and Paris.

We have already noticed that éertain stringent
measures need to be taken to improve the ambient air
quality in NCR, Delhi and to ensure that the fesidents of
this area do not travel closer to ill-health by each breath
that they take. Thus we hereby direct that all diesel vehicles
(heavy or light) which are more than 10 years _:c.>ld, will not be
permitted on the roads of NCR, Delhi. All the registering
authorities in the state of Haryana, U.P. Zavnd NCT, Delhi

would not register any diesel vehicle which is more than 10

|years old and shall file the list of vehicles before the

| Tribunal and provide the same to the Pbiiée and other

concerned authorities. Petrol vehicles Wthh ar ;more than

15 years old and diesel vehicles that are morevthaxg.;lo years
old shall not be registered in the NCR, Delhi.

In relatlon to further improving Lgpat Naga;zmarket

congesuon and: to prevent undue emlssxon from-:,velncular

- and reported to the. Tnbuna.l ; In the meanwhile,

prbtectwe barrier consistmg of three layered ropes
should be provided all along the giid—secﬁon of the
road to ensure free flow of traffic. No space for U-
Turn should be left from one of the road to another.

2. No hawker or any other trolleys would be permitted to
be parked or stationed on the metalled path of the
carriage way. Parking of cars éhall be permitted

strictly in terms of the previous order of the Tribunal.
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<$
i List the matter for further direction and for |
compliance of the above direction on 10t Apnl, 2015 at
02:00 PM.
.......................... veessersssenneens,CP
(Swatanter Kumar)
........................................... ~JM
(U.D. salvi)
.......................................... ,EM
(Dr. D.K. Agrawal)
B P IR0 700 ANPPPIN ,EM
4 i (Prof. A.R. Yousuf)
creerereceternoceretentensriassrsrbesanoe ,EM
(B.S. Sajwan) '
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No.21 of 2014
(M.A. NO. 87 OF 2015, M.A. NO. 90 OF 2015, M.A. NO. 155 OF 2015, M.A. NO.

200 OF 2015, M.A. NO. 203 OF 2015, M.A. NO. 219 OF 2015,

M.A. NO. 234 OF 2015, M.A. NO. 247 OF 2015, M.A. NO. 248 OF 2015, M.A. NO.
274 OF 2015, M.A. NO. 283 OF 2015, M.A. NO. 284 OF 2015 & M.A. NO. 317 OF
20i5)

AND

Original Application No. 95 of 2014

ER OF:

Vardhaman Kaushik Vs. Union of India & Ors.
And
Sanjay Kulshrestha Vs, Union of India & Ors.

CORAM: HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER
HON’BLE MR. DR. D.K. AGRAWAL, EXPERT MEMBER
'HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER
- HON’BLE MR. B.S. SAJWAN, EXPERT MEMBER

Original Application No.21 of 2014

Present: Appiicant: Mr. Sanjay Upadhkyay, Mr. Adarsh Srivastava
and My. Salik Shafique, Advs.
Respondent No. 1: Ms. Panchajanjya Batra Singh, Advocate for
MoEF
Respondent No. 4 : Mr. Rajiv Bansal with Mr. Kush Shanna and Ms.

Arpita, Advs. for DDA,
Respondent No. 5,6 & 7: Mr. Ardhendumauli Kumar Prasad, Adv.

Mr. Rahul Mehra, Adv. and Mr. Zubeda Begum,
standing counsel for GNCTD, Civil -

Ms. Savitri Pandey and Ms. Azma anen, Adv.
Mr. Anil Grover, AAG with Mr. Rahnl Khurana,
Adv. et
Mr. Narender Pal.Singh, Adve wad*Me. Dinesh
Jindal, LO, DPCC o

s

Date and | — Orders of the Tribunal
Remarks | R

vm,fﬁf,',‘,m, This matter taken upon mentioning
April 13, The Learned Counsel appearing for the NCT, Delhi,
2015 .

MoEF, other Ministries and even other Learned Counsel
appearing for state stakeholders raised a contention is that
the prohibitory orders of the NGT in relation to the 10 years |
old diesel vehicles are causing serious concern and

practical difficulties to the Government and Authorities. It

is specifically being stated that NCT, Delhi has regards for

I entire provisions of the order and the concerned

4
<
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Government has taken policy decision on order of the

Tribunal. However, they seek some time to enable the
authority to effectively comply with the directions therein.
We appreciate the initiative and responses of the
Government of Delhi and other concerned state
Governments to provide cleaner air and bette;
environmental life. We find some substance in the
submission made on behalf of various Government and
authorities and the stakeholders. We may notice that by

our orders dated 28t November, 2014, 018t December and

even passed subsequently we had repeatedly asked the |

state Government, Central Government epd other public
authorities to submit their suggestioné;eé ‘data furnished
for preventing and controlling air pollution and"f'places for
restoring of ambient ajr quality of Delhi. Unfortugately we
received no suggestion.

In the larger public interest and to ensure public
utility services and keeping in mind the subnﬁ:sveiﬁe;s made
by the Learned counsel particular]& fof NCT, ’Delhi who
shall mainly get adversely affeeeed due,t_o ifnbounding of
': diesei vehicle of more than 16 yea;,s._"bld and to ensure that
the -common citizen of Delhi does ;10t- suffer in day to day
life, we pass the following directions :-

1.  These direction are to be read in conjunction with
and not in the derogation of the earlier orders passed
by the Tribunal except to the limitation and extent
stated hereinafter.

a. The Ministry of Surface Transport, MoEF,
Urban Development, Ministry of Petroleum,
Union of India, NCT, Delhi and other authority

concerned should submit to the Tribunal

2
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within two weeks from today, their complete

reasoned and scientifically supported views

Interalia but mainly on the following views by

way of affidavits to be filed by the person not

less than Additional Secretary, in the case of

Central Government, and Sécretary of the

concerned department in NCT, Delhi and

public authorities.

i

ii.

iii.

iv.

Age of all vehicles to be permitted to run
in NCT, Delhi with reference to all
sources of energy/fuel.

Cap on the No. of vehicles to be
registered in the NCR, Delhi with
reference to sources of energy/fuel. |
Incentive to be provided”té the members.
of public who | adop't.lv pool
commutation/ travel.r

Benefits or concessions that can bé
provided to the traﬁsferor/ tr?.nsferee of
the vehicle which are p:ghibif;d to run in
NCR, Delhi, on the roads of NCT, Delhi.

It should be kepf in fnind that vehicles
are prohibited because of high density of
traffic and greater pollutibn are likely to
be shifted to the places of lesser density
of venicles and lesser pollution because |
of the expanse of air available and
openness available there.
Concession/benefits which would be
available to the person who scrap his

vehicle as a result of any or all of the

3




restriction in terms or order of the
Tribunal and law in force.

vii. Public transport vehicles to be provided
on priority at all the places which have
high commercial activities, markets or
industrial areas.

viii. Wherever parking area or'multi-storied
parking have been provided
rationalisation of park;'ng charges to
encourage people to park in such parking
areas and not on the main road.

ix. Imposition of higher registration and
other charges including congestion
charges particularly in’relatiqn to the |
owner of the vehicle who‘povssesses for
himgelf and for famlly more than one

- vehicle.
b. Research to be conducted to ﬁnd out suitable

w0

| L .
converters for emissions from vehicles and
beneficial use of energy for running cars.

‘c. Steps are reQuired to-%jpe taken for ensuring

quality of emvisfsions:‘i:‘“zielve‘ésed directly by
Government rfiaj;r projects like Indraprastha,
Bhadra and Raj Ghat, Thermal Power Project
and even other major plants run by the
Government and instrumentalities of the
Government within the standards prescribed

by law.
2. Suggestions as to how the air pollution in Delhi can
be checked immediately ana fhe method by whick |

ambient air guality of Delhi can be restored to clean

4
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air standards.

We may notice that during the hearings in the last 6

months we had asked for the suggestions and comments on

all these issues without much result. We do hope that all
the Government and concerned stakeholders will respond

on these issues without default and delay within the

prescribed ftime. During the period of two weeks that we

have provided to all the concerned authorities there shall
be impounding of vehicles on account of age..

In furtherance to our earlier orders we make it clear
that we are varying our directiopg ‘only to this limited
extent. However, all vehicles shall besubJect to prescribed
poilution check and other environmental norms

Suggestions shall also be given bv the Central
Pollution Control Board and Delhi Ponixﬁér;‘4, Control

Committee togethef.

............................... JTTRTIOTION o
(Swatanter Kumar) «
SRS Y
.......................................... ,EM
(Dr. D.K. Agrawal)
.......................................... ,EM
(Proi. A.R. Yousuf)

.......................................... ,EM




BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 21/2014
(ML.A. Nos. 155, 248, 394, 412 to 414, 420, 482, 502, 618, 631, 683, 778, 778,
812, 1014, 1015, 1029 of 2015)

And

Original Application No. 95/2014

And

Original Application No, 303/2015

Vardhaman Kaushik Vs. Union of India & Ors.

And

Sanjay Kulshrestha Vs. Union of India & Ors.

And

Supreme Court Women Lawyers Agsociation Vs. Union of India & Ors.

CORAM: HON'’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE M.S. NAMBIAR, JUDICIAL MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER"
HON’BLE MR. RANJAN CHATYERJEE, EXPERT MEMBER

Original Application No.21 of 2014 and 95 of 2014

Present: Applicant:
Respondent No. 1:

Respondent No. 6 & 7 :

Mr. Salik Shafique, Adv. for “r Sanjay Upadhyay.
Ms. Panchajanya Batra Singh, Advs. Fot MoEF & CC
Mr. Ardhendumuali Kumar Prasad,  Mr. Jigdal G.
Chankapa and Mr. Pryanka Swami,Advs.For MoUD &
MoPNG

Narender Pal Singh, Adv. and Mr. Dinesh. Jindal, LO For
DPCC and for GNCT Environment “..

Mr. D. Rajeshwar Ra, Adv. Mr. Cha.ranjeet Singh, Mr.
Ravinder Soni(ACP) and Mr. Harvinder Singh, DCP for

‘Transport -Deptt. and Delhi Police, GNCT, Delhi

Ms. Pinky Anand, ASG, Mr. Balendu ' Shekhar, Mr.

“Akshay Abrol, Adv. Mr. Rajesh Ranjan’ Ms. Somya

Rathore, Mr. Tavinder Sidhu, M:. Mahesh Kr., Mr. P. K
Kaushik Advs. for MoORTH(NHAI), M:V. Kini & Co.

Ms. Pinky Anand, ASG, Mr. Tavinder: Sidhu, Mr. Mukesh
Kr. ‘Mr. P.K. Kaushi for “‘Advs. for CONCOR

Mr. Shubham Bhalla, Adv. for UT Chandigarh

Ms. Aprajita Mukherjee and Mr. Upendra Mishra, Advs.

_ For State of Meghalaya

Ms. Savitri Pandey and Ms Azma Parveen, Adv. for

State of U.P.

Mr. Atul Jha, Adv. for State of Chhattisgarh

Mr. Jogy Scaria, Adv. for State of Kerala

Mr. Rajiv Bansal and Mr. Kush Sharma, and Mr.

Siddhant Gupta, Advs. (DDA)

Ms. Aruna Mathur and Mr. Avneesh Arputham, Ms.

Anuradha Arputham, Advs. For State of Sikkim

Mr. Ravindra Kumar and Mr. Gudipati G. Kashyap,

Advs. For NOIDA & Greater NOIDA.

Mr. Apoorv Kurup and Mr. A. C. Boxipatro, Advs. for

State of Chhattisgarh.

Mr. Sapam Biswajit Meitei, Mr. S. Vijayanand Sharma

and Mr. Kalyani Goswami, Advs for State of Manipur &

PCB

Mr. Jayesh Gaurav, Adv. for JSPCB

Mr. Rudreshwar Singh, Mr. Gautam Singh and Mr. Divya

Singh, Advs. for State of Bihar and BSPCB

Mr. Kabir Shankar Bose and Mr. Saakar Sardana, Advs.

For State of W.B. & WBPCB.

Mr. Preeti Makkar and Mr. Abhimanu Garg, Advs. for UT
3 Pandichery

hr:.r D. K. Takkar, Mr. Sengul Khanna Mr. Deepak Jain

and Mr. Alok Kumar, Advs. For UT Daman & Diu, Dadar

‘& Nagar Haveli.
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Applicant:
Respondent No.1:

Respondent Nos. 2 to 6:

Respondent No. 7 :

Mrs. G. Indira, Mr. Sumit Xumar and Mr. K.V.
Jagdiskvaran, Advs. For UT of Andaman & Nicobar
Islands Administration

Mr. Suryanarayan Singh, Sr. Addl. Advocate General for
State of H.P.

Mr. Anil Grover, AAG and Mr. Rahul Khurana, Advs. For
State of Haryana :

Ms. K. Enatoli Sema and Mr. Amit Kumar, Advs. State
of Nagaland, Nagaland PCB =

Mr. Balendu Shekhar & Mr. Akshay Abrol, Advs. for
EDMC

Ms. Sakshi Popli, Ms Kanika Mittal, Advs. for NDMC

Ms. Puja Kalra, Adv. for South Delhi Municipal
Corporation and North Delhi Municipal Corporation

Mr. Pulkit Prakash, Mr. Pragyan Sharma and Mr.
Ravikant Pal, Advs. for State of Mizoram

Mr. Shiv Mangal Sharma, AAG, Mr. Shrey Kapoor and
Mr. Saurabh Rajpal, Advs, For State of Rajasthan.

Mr. Sunil Satayarth, Adv. Mr. Mohd. Abitasham, Adv
For Delhi Cantonment Board

Ms. Pinky Anand, Sr. Adv., ASG with Mr. Tavinder
Sidhu, Mr, A.K. Sharma, Mr. Anil Kumar Sharma and
Mr. P. Kaushik for NHAI

Mr. Mansi Chatpalliwar, Mr. Pmtyulh Prasanna, Advs.
with Mr. Mahesh Gautam, DGM (Sales) for Ashok
Leyland Ltd.

Mr. KTS Tulsi, Sr. Adv, Mr. Diljeet T., Mr. Raj Kamal,
Mr, Utkarsh Goel, Advs. Akshat Kulshreshta and Mr. Raj
Kamal, Advs. For HMCI -

Mr., Suml Kumar Sethi, Ms. Bemantlka Wahi, Advs. For
State of Gujarat

Mr. Om Prakash, Adv. for MoR Northern Railway

Mr. Devraj Ashok, Adv. for State of Karnataka

Ms. Natasha Sahrawat, Adv. iis. Meera Mathur, Ms.
Nandini Gore, Mr. Aditi Bhatt Advs. Mr. Sharmendra
Choudhary, Legal Manager, Ms. Khushboo Bari, Adv.
Mr. Sunil Pandey, Head, DTC and Mr: Bipin Das, Law
Manager for Tata Motors Ltd.

Mr. Avnish Ahlawat with Mr. Nitish Singh, Advs with
Mr. M Nitesh Singh, (DTC) ,

Mr. Anil Shrivastav and Mr.. Sanyam Saxena, Advs. For
State of Arunachal Pradesh- & PCB <.

Ms. Prerna Singh and Mr. Prashant Mathur, Advs. For
State of Andhra Pradesh

Mr. Sunil Satayarth, Mr. Ashok Kr Advs For Delhi
Cantonment Board 5

Mr. Yogesh Kanna and Mr. Jayant Patel, Advs. for Tamil
Nadu State :

Mr. Atmaram. N. S. Nadkarni, Adv. General, Mr.
Dattaprasad lLawande, S.8. Rebello, Mr. and Ms.
Anshuyman Srivastava, _Advs. for State of Goa and
GSPCB

Mr. V.K. Mishra, Adv. for Ghazxabad Mahanagar Goods
Transport Association (M.A. No. 1014 & 1015 of 2015)
Mr. Dinesh Kr. Garg, Mr. D. Garg and Mr, Deepak
Mishra, Advs. for State of Uttarakhand

Mr. P, Venkat Reddy, Adv. for State of Telangana

Mr. Ravindra Kr. And Mr. Gudipati G. Kashyap, Advs for
Noida and Greater Noida

Mr. Tariq-Adeeb, Adv. in M. A. No. 1029 of 2015

Mr. Saurath Agrawal and Mr. Akshat S, Advs.

Mr. Vikas Malhotra, with M. P. Sahay,Advs.

Mr. Ardhendumuali Kumar Prasad, Mr. Jigdal G.
Chankapa and Mr. Pryanka Swami, Advs.

Mr. Rahul Choudhary, £dv.

Ms, Prerna Singh and Mr. Prishant Mathur, Advs. For
State of Andhra Pradesh

Mr. Atul Jha, Adv, for State of Chhattisgarh

Mr. Jogy Scaria, Adv. for State of Kerala

Mr. Anil Shrivastav and Mr, Sanyam Saxena, Advs. For
State of Arunachal Pradesh & PCB

o
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Mr. M. Yogesh Kanna and Mr. Jayant Patel, Advs. For
State of Tamil Nadu

Mr. Kabir Shankar Bose and Mr. Saakar Sardana, Advs.
For State of W.B. & WBPCB.

Ms. Aruna Mathur, Ms. Anuradha Arputham and Mr.
Avneesh Arputham, Advs. For State of Sikkim

Ms. K. Enatoli Sema Adv. for State of Nagaland,
Nagaland PCB

Mr. Suryanarayan Singh, Sr. Addl. Advocate General for
State of H.P.

Mrs. G. Indira, Mr. Sumit Kumar and Mr. K.V.
Jagdishvaran, Advs. For UT of Andaman & Nicobar
Islands Administration

Mr. Sapam Biswajit Meitei, Mr 8. Vijayanand Sharma
and Myr. Kalyani Goswami, Mr. Vijayanand Advs. for
State of Manipur & PCB

Mrs. Pinky Anand, ASG,Mr, T.S. Sidhu and Mr. Kaushik,
Advs.

Mr. Anil Grover, AAG with Mr., Rahul Khurana, Advs.
For State of Haryana .

Mr. Sunil Satayarth, Mr. Mohd. Abitasham Advs. For
Delhi Cantonment Board B

bir. Ravikant Pal, Mr. Pragyan Sharma and Mr. Pulkit
Prakash, Advs. for State of Mizoram

Mr. Sengul Khanna, Mr. Deepak Jain and Mr. Alok
Kumar, Advs. For UT Daman & Diu, Dadar & Nagar
Haveli,

Ms. Preeti Makker and Mr. Abhimanyu Garg, Advs for
UT of Pondichery.

MR. Devraj Ashok, Adv, for State of Karnataka

Mr. Shubham Bhalla, Adv. for Chandigarh Adma.

Mr. Apoorv Kurup and Mr. A, C. Boxipatro, Advs for
State of Chattisgarh i

Mzr. Jayesh, Adv. for JSPCB

Ms. Puja Kalra, Adv.NDMC

Mr. Dinesh Kr. Garg, Mr. D. Garg and Mr. Deepak
Mishra, Advs. for State of Uttarakhand

Mr. P. Venkat

Original Application No. 303 of 2015
Applicant :

Respondent No. 1:
Respondent No. 3 :

Respondent No. 5 :

Ms. Bhakti Pasrija Sethi, Ms. - Shubhra Sena Ms. Sudha
Pati, Adv., Ms Mamta Rani and Ms. Prerna Kumari,
Advs.

Mr. Karan Singh, Adv. Fot MoEF

Mr.: D. Rajeshwar Rao, Adv. Counsel for Transport
Deptt. and Delhi Police, GNCT, Delhi .+~

Ms. Savitri Pandey along with Ms. Azm Parveen, Advs,
for State of UP. . -

Mr. Anil Grover, AAG with Mr Rahul Khurana, Advs.
" For State of Haryana .
Mr. RajKumar Adv.' with Mr. SL Gundli, SLO for CPCB

Date and Orders of the Tribunal
Remarks
Item No. 156 v
to 158 We have heard the learned Counsel appearing for
October 7, .
2015 the parties including the learned Counsel appearing for

the NCT of Delhi, State of Haryana, State of UP, NHAI
and other authorities.

It is a conceded position before us that vehicular
pollution is one of the main sourceé of polluted air in

Delhi. We have already passed detailed directions in




relation to all known sources of air pollution which are
adversely affecting the air quality in NCT of Delhi. They
are dust, emissions from burning and pollution
| resulting from vehicular emissions. All the earlier orders
passed by the Tribunal would continue to be in force
without any change or alterations. We direct all the
concerned authorities to carry out the directions and
the preventive steps recorded in the orders of the|
Tribunal passed from time to time.

Keeping in view the heavy vehicular pollution in
Delhi primarily resulting from heavy vehicles and even
| more specifically the diesel vehicles whlch are primarily
‘used for transportation of goods and other matenals,
there has been some controversy even 'in _regard to
number of vehicles which enter Delhi everyday ‘ﬁ"om its
different entermg points. However, a statement ‘has
been filed today on ‘behalf of the NCT of Delhx (Traffic
Police) that nearly 66069 commerc1a1 ve‘lncle‘s of
different kinds enter Delhi out of which, 6 Wheel trucks,
110 wheel trucks and 14 and above wheel trucks
' ‘account for approxlmately 14000 These heavy veh1cles
:‘are_rnot destined to termmate_,,_at Del_h1. They include
more than 25% vehicles"svvhivch are enroute and just
pass through Delhi for convenience, better road and
less toll tax. It is stated before us that the low toll tax is
an incentive for heavy vehicles to pass through Delhi
rather than take alternative routes which would reduce
the pollution level on the one hand and on the other
hand would even be more convenient‘fi.);' transportation
purpose as they could turn to their direct destination

like UP and Rajasthan without entering Delhi from side
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of the Sonipat/Panijpat. The charges payable at Delhi
are Rs. 600/- while for the vehicles passing through
Haryana they are Rs. 930/- to 1550/- depending upon
the kind of trucks that are entering.

It is undisputed before us thatvnot only from the
side of the respondents, but even the applicant, that
alternative routes for heavy vehicles should be adopted
in order to de-congest Delhi traffic as well as to improve
the air éuality in Delhi. As regards the different

alternative routes that have been suggested after

deliberations, we are of the cons1dered view that the

heavy vehicles destined for places other than Delhx
could be diverted at Panipat in Haryaria throﬁgh Rohtak

and be directed to take the route Panipal - Bawal NH-

71A & 71 which will exit at NH-8 at Bawal It 1s further

pointed out that ‘the alternative route is dual carnage
four lane and can be convemently used for heavy
vehicular trafﬁc.

The other agpect is with rega‘rd to the pollution

being caused by the heavy __vehicles particulérly the

| transportation vehicles whether destined for Delhi or

:enro'ut“eif Delhi. All these. vehiclés, must pay
envir(;nmental compensation m terms‘of Sections-15 &
17 read with Seétion—l4 of the Naﬁqnal Green Tribunal
Act, 2010 for the pollution being caused. The undue
incentive derived by the heavy vehiclés to enter Delhi,
just to save Rs. iOOO/- or so does not appear to be
reasonable and environmentally tplerable. Therefore,
considering the quantum of tax being collected by the
NCT of Delhi as well as the fact that there is no material

travel distance diffeience, in our considered view it will
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be appropriate to direct the checking posts provided by
the NCT of Delhi, under the orders of the Tribunal and

even otherwise, to charge the heavy transport vehicles

| entering NCT of Delhi with their final destination Delhi
| or enroute to other places entering from Sonipat side to
pay environmental compensation in a&dition to the toll
tax payable by them @ Rs. 700/- for 2 axle, Rs. 500/-
for 4 and above axle and Rs. 1000/- for 3 axle heavy
vehicles.

In ﬁght of the above, we pass the following

directions:

1. All the trucks, heavy vehicles iri‘espective of 2, 3
and 4 axle and above, destined for places other
than Delhi shall be diverted at Panipat toll plaza
to adopt the alternative route aﬁorestétge\.d“ that is
Panipat, Bawal, NH-71, 71-A which would exit at
NH-8 across Bawal. The truqks and heavy

vehicles entering Delhi would pay environmental

compensation as follows i.e. Rs 700/~ for 2 axle,

| Rs. 500/- for 4 axle and Rs.iooo[- for 3 axle.

| 2. The above amount would be in addition to the toll
tax otherwise payable by therr; in accordance with
law in force. The amounts collected on account of
the environmental compensaﬁoﬁ would be paid to
the DPCC, which shall utilize it for taking steps
for improving the air quality in Delhi and a

separate account in that behalf would be

The amount so collected, for improving the air

quality of Delhi, wouid be spent by the CPCB and

‘maintained. The amount will be collected by the

NCT of Delhi toll posts and divefted to the DPCC.
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DPCC on joint projects.

. The vehicles which are enroute Delhi and have
not taken the alternative route as directed at
Panipat, would not be permitted to enter Delhi
and would be returned to Panipat to take the
alternative route. |

. The check posts already created under the orders

of the Tribunal would be entiﬂed to direct these

vehicles to return to Panipat or other alternative.

route.

. The NHAI or any of its ass1gnee or concessionaire
and the State of Haryana would be respons1ble for
diverting the trucks to the altematwe routes.
However, the principal liability to 1mp1ement these

Asgd

directions will be that of the Government and the

pubhc authenhes and NHAI. 5
. These d_irectidns_ would equallyﬁ‘;pply' on return
traffic entering from Bawal whiei'i will k‘tl)e diverted
to Pampat Wlthout entenng NCT of De1h1 and will
- pass through NCT of De1h1 Gurgaon Fandabad
Ghaziabad and Bahadurgarh.’

. The Central Pollution Control Board (CPCB) and
tﬂe DPCC are herel:.aygt directed to purchase and/or
arrange proper mechanism and instruments for
checking emissions of moving overloaded heavy
vehicles, as measuring the emissions of standing
vehicles, particularly transportation vehicles,
would never depict correct data which are the
basic cause for raising particulate matter and
carbon content in the air.

8. In the mezanwhile, we direct the Joint




Commissioner (Traffic Police) of Delhi, Joint
Commissioner (Traffic Police) of Haryana and
Joint Commissioner (Traffic Police) of Uttar
P}adesh to examine if there is any péssibility of
adopting alternative routes from Ghaziabad and

Gurgaon.

9. The learned Counsel appearing for the State of

Haryana submits that thé work on Western
Expressway, which will completely by pass NCT of
Delhi, is in progress. They will abide by the
undertaking given to the Tribunal and ensure
that first phase is completed}l.):y January, 2016
and made operational. We direct ,v the State of
Haryana to ensure that the Western Expressway
is made operative strictly in terms of the
undertaking furnished and the orders, dt,':‘ the
Tribunal. N

10. The learned ASG appearing for' fhé NHAI;sﬁbmits
thatvthe work of Eastern Expx%éssvévax',;,-’whbich had
~not been aWarded for the Qst r_nmig ;than five
yéérs, has already beér;ﬁ-a.wa'rdéd. The 'NHAI is in
- the process of taking possessmn 'o:f the land and
would ensure expeditious completion of the
project. We direct the NHAI accordingly. The local
authorities are directed to facilitate the progress

of the said project.

11. We allow the vintage sports activity to be

conducted on 18th October, 2015, with the same
restrictions as already directed by the Tribunal

under its various orders. It will be a one day

sports activity. The vintage cars would not be
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driven on the roads for regular transportation.

12. In the meanwhile, we in furtherance to the
directions contained in the previbus orders of the
Tribunal direct the CPCB, MoEF and the Ministry
of Transportation, Government of India to identify
the places which have leaét car populatioﬁ

density and have more area for dispersion and

dilution of the emissions.
All other matters and miscellaneous applications
would be taken up for hearing on the next date of

hearing which is 274 November, 2015.

................... .......;Q.’;....,CP

(Swatanter Kumar)'

............................

- "(Ranjan Chatterjee)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A NO. 82 OF 2016

IN

ORIGINAL APPLICATION NO. 21 OF 2014

IN T ER OF:

Vardhaman Kaushik Vs. Union of India & Ors.

CORAM : HON’BLE MR. JUS"‘iCE SWATANTER KUMAR, CHAIRPERSON
‘ _ HON’BLE MR. JUSTICE SONAM PHINTSO WANGDI, JUDICIAL MEMBER
HON'BLE DR. D. K. AGRAWAL, EXPERT MEMBER

Present: - Applicant in M.A.:

Respondents:

Mr. A.D. N. Rao and Mr, Sudipto Sircar, Advs.
MR. Salik Shafilque and Mr. Sanjay Upadhayay,
Advs,

Mr. Narender Pal Singh, Adv. and Mr.

Dinesh Jindal, LO

Ms. Panchajanya Batra Singh, Adv.

Mr. Apoorv Kurup and Mr. Adhik Chimni, Advs.
for State of Chhattisgarh

Mis. Puja Kalra, Adv. SLO Avni Mittal

Mr. Rajiv Bansal, Mr.Keshav Datta and Mr.
Jasmeet Singh and Mr. Kush Sharma, Advs.
(DDA)

Ms. Savitri Pandey and Ms. Azma Parveen, Adv.
for State of U.P,

Ms. Priyanka Sinha and Ms. Anu Tyagi, Advs.
Mr. Ravindra Kumar and Mr. Kashyap ’ Adv

Ms. Sakshi Popli, Adv, for NDMC .

Mr. Ardhendumauli Kr. Prasad and M:. Panshul
Chandapaka, Advs.

Mr. Atul Jha, Adv.

Mr. Rudreshwar Singh, Ms. Divya Singh and Mr.
Gautam Singh, Advs.

Mr. Guntur Pramod Kumar and Mr.

Prashant Mathur, Advs. .

Mr. Jayesh Gaurav, Adv.
- Mr. Jogy Scaria, Mr. Robin Jacob and

Ms. Beena Victor, Advs.

Ms. Gurinderjit, Adv. PPCB. .

Mr. Devraj Ashok, Adv. for, State of
Karanataka

Mr. D. Rajeshwar Rao and Mr.
Charanjeet Singh, Advs. .

Mr. Preshit Surshe, Adv.

Mr. Devraj Ashok, Adv.

Date and
Remarks

Orders of the Tribunal |

Item No.
04

February

A

Learned counsel appearing for the - Applicant
submits that the preparations for the event have been
05,2016 | made and nearly 10 vehicles from abroad and other
vehicles from various parts of the country have already
arrived. He further states that the event is going to be
held only for 3 hours when the vehicles will run from Red

Fort to Greater NOIDA. The money earned from this event

1
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is to be used for social cause.

Learned counsei appearing for the Applicant further

submits that in view of Rule 92 of the Motor Vehicle Rules |

it is a heritage activity under which it is permissible to use
and maintain these cars. Prima facie vide our orders dated
13% April, 2016 running of any diesel car of more than 10
years old and in the case petrol vehicles 15 years are
prohibited but there is hardly time left for hgaring all
these submissions. In view of this and in view of the
submissions made by the - learned ‘coun‘s‘el for the
Applicant, while permitting the event as ohe time event for
06t and Q7th February, 2016 tb run the vehicles for three

hours, we direct that the Applicant shall stnctly abide by

the statements made by him before the Tnbun R

We make it clear that this will not be treated as a
precedent and will be hearing all the legal question arising

therefrom including effect of the order of the ’I‘nbunal

Everybody is put to notlce on the entn'e matter on
merits and we would not grant perm1ss1on in future for

such act1v1ty.

":v‘.:r-lAccordingly, M,A. Ng;;=?:~82 of 2016 stands disposed of

without any order as to costs.

.......................................... ,CP
(Swatanter Kumar) :
.......................................... ~JM
(Sonam Phintso Wangdl)

........................................ ,EM

(Dr. D. K Agrawal)




BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. No. 606 of 2016 & M.A. No. 607 of 2016
In
Original Application No. 21/2014

IN THE MATTER OF :

Vardhaman Kaushik Vs. Union of India & Ors.

CORAM: HON’BLE MR. JUSTICE SONAM PHINTSO WANGDI, JUDICIAL MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER

Present: Applicant: Mr. Sarad K. Sunny, Adv. for M/s. Manan

Enterprises .

Date and Orders of the Tribunal
Remarks ! '

Item No. | e

0i  “'M.A. No. 607 of 2016 o

June 17,5.;,;: g
2016

By filing this application the Apphcant 4M/s. Manan |

88’ Enterprises is seeking registration of two number of BS-IV

Diesel vehicles LPT 909EX2 and LPT 1613/4%¥ma}<e bearing
| chasis nos. MAT507208F8K25069 and- MAT3?§§5§F1J21839
respectively to be deployed on behalf of , DelthalBoard for
_mgintenancé of "s'éwer syétem. It is a,submi‘;';té;l':;él;at in two

matters filed earlier being M.A. No,.600 of 2016 and M.A. No.

593 of 2016 similar prayers had been g_ranted' and therefore

Applicant submits that he is entitled to be treated at par having

R

‘regard’ to ‘the fact that the service ‘being rendered by the
Pl s

Applicant is identical as the applicants in those MAs.

We have heard the Learned Counsel appearing for the
Applicant and also perused the applicatign as well as the order
passed in M.A. No. 600 of 2016 and MA No. 593 of 2016 dated
10t June, 2016 and we are satisfied that the Applicant is

entitled to the prayer made in the Application.

The Application is, therefore, allowed granting permission

to get their two BS-IV compliant vehicles registered to be strictly




used on behalf of Delhj Jal Board.

It is emphasised that the order passed in M.A. No. 600 of
2016 and M.A. No. 593 of 2016 dated 10t June, 2016 shall

apply in this case in full force.
In view of this, M.A. No. 607 of 2016 stands allowed.

M.A. No. 607 of 2016 is disposed of accordingly.

M.A. No. G606 of 2016

—

In view of the above order passed today in M.A. No. 607 of
2016 no order need be passed in th_is application and is

disposed of accordingly.

No order as to cost.
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.21 OF 2014

AND

Original Application No. 21/2014

(M.A. NO. 156/2016 M.A. NO. 172/2016, M.A. NO. 475/2016, M.A. NO.
564/2016, M.A. NO. 567/2016, M.A. NO. 578/2016, M.A. NO. 690/2016, M.A.
NO. 740/2016, M.A. NO. 755/2016 & M.A, NO. 756/2016)

And

Origiaal Application No. 95/2014
And

Original Application No. 303/2015
And

Original Application No. 181/2013

(M.A. No. 824/2015)
I R H

Vardhaman Kaushik Vs. Union of India & Ors.
Vardhaman Kaushik ‘\\;:lUmon of India & Ors..
Sanjay Kulshrestha \?:(:Tmon of India & Ors.
Supreme Court Women Lawyers :snsicxation Vs. Umon of India & Ors.
Omesh Saigal 'Vs. Goetx.iif NCT of Delhi & Ors.

CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR CHAIRPERSON
: 'HON’BLE MR. JUSTICE M.S. NAMBIAR, JUDICIAL MEMBER -
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUD!OIAL'MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER '~
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant : o
Mr. Salik Shafique, Advs.
Respondent No. 2 & 4 Mr, Narender Pal Singh, Adv. with Mr. Dinesh
..Jindal, LO, DPCC ‘.
Respondent No. 5 &6 ' Mr. Bs,lendu Shekhar & Mr. Akshay Abtol Advs.
: - For EDMC.

Ms. Panchajanya Batra Singh Adv for Ministry
" of Environment & Forest, & CC

Ms. Taruna A. Prasad, Adv. for MocEF

Mr. Rajiv Bansal, Advs. (DDA)

Ms. Nishe Rajen Shonker and Mrs. Anu K. Joy,

Adv. for State of Kerala

Mr. Ravindra Kumar and Mr. Gudipati G.

Kashyap , Advs. For NOIDA & Greater NOIDA.

Ms. Sakshi Popli, Adv. with- Ms. Juhi, Adv. for

NDMC ;

Mr. A.K. Prasad and Mr. Panshul Chandapaka,

Advs. For MoUD/PNG & Respondent No. 2 to 6

Mr. Rudreshwar Singh and Mr. Gautam Singh,

Aaqvs, For Siate of Bihar and SSI'CB

Mr. Jayesh Gaurav, Adv, for JSPCB

Mr. Sarthak Chaturvedi, Mr. Rohit Pandey and

Mr. Devender Nath Tirpathi, Adv. for Andman

and Nicobar Admin

Ms Hemantika Wahi, Ms. Puja Singh and Ms.

Aagam Kaur, Advs. for State of Gujarat.

Mr. Mukesh Verma and  Mr. Devesh Kumar

Agnihotri, Advs. for MPCB & State

¥r. Om Prakash for Rziiway

Shri Rajeev Bansal and Ms. Sukriti Kashyap,

Advs,

Mr. Sakshi Popli, Adv. for NDMC




Mr. Edward Belho, Mr. K. Luikang Michael and
Ms. Elix Gangmei, Advs. For State of Magaland
and PCB

Mr. Balendu Shr.lLar and Mr. Akshay .™--?,
Advs. For ED} .

Mr. Rajul Shr:- :stav, Adv. for MPPCB

Mr. Anil G: -:r, AAG, Haryana with Mr, al

Khurana, and Mr. Mishal Vij, Ac¢ ar
Haryang, E :, MCF, MCG & HUDA

Sapam Bis Meitei and Mr. Z.H. )
Haiding, Advs. ..<ate of Manipur.

Ms. Aryna M- . Mr. Avneesh Arputha: -d
Ms. Anuradh: :tham, Advs. For St af
Sikkim

Mr. Abhishek Yad.. . fa¢ State of U.P.

Mr. Guntur Prabha- '+, Guntur P- 4
Kumar and Mr. Pra: Wathur, Advs T

State of Andhra Pradc:
Ms. Priyank:z Sinha and Mr. Shridhar ¢
Adv. foy Stare -7 . srkhand

Mr. Vijay K. > . Ms. Cauveri F- £
Aranyak Pathaik - =. Avantika, Ad

Ms. Priganka Swa:. R

Mr. V.K. Shukla, Aav tate of

Mr. Joydeep Mazumdar, Parijat . and
Mr. Rohit Dutta, Advs. -

Mr. Ashish Negi, Mr. Rishi i r, Advs, . iy,
Richa Kapoor, Advs. Punjai Tution ¢ rol
Board ) )
Mr. Raman Yadav and Mr, rad Ch..__

Adv. for Ghaziabad Developme:. uthority

Mr. Gopal Singh and Ms. Varsha Poddar, Advs.

for State of Tripura

Mr. R. Rakesh Sharma, Adv. for State of Tamil

Nadu & TNPCB and Mr. Marutha Samy, Adv.

Mr. Amit Agarwal and Ms. Asha Nayar Basu,

Advs. for West Bengal Pollution Control Board

Mr. Bhupender Kumar, LA, CPCB

Mr. KTS Tulsi, Mr. Raj Kama.l and Ms. Pallavi
. Malhotra, Advs.

Mr. D. Rajeshwar Rac and Mr. Chmnjeet Singh,
.-Advs. with Mr. Harender Kumar Singh, DCP
{Traffic) for PWD, Transport Deptt. and Delhi
Police
Mr. P. Venkata Reddy, Standing counsel with
Mr. Prashant Tyagi, Advs. For Govt. of
Telangana
Mr. Sandeep Narain, Ms. Natasha Surawat, Ms.
Khushboo Bari, Advs. with Mr. Bipin Das, Legal
Manager for Tata Motors Ltd. Karanjawala & Co.
Ms. Puja Kalra, Adv, For SDMC and North MCD
Mr. Suryanarayan Singh, Sr. Addl. Advocate
General for State of H.P.

Ms. Pinky Anand, Sr. Adv., ASG, with Mr.
Balendu Shekhar and Mr. Vivek Jaiswal, Advs.
For Ministry of Heavy Industries
Ms. Pinky Anand, ASG and Mr. K.K. Singh,
Advs. for MoEF
Ms. Pinky Anand, Sr. Adv., ASG, with Mr.
Balendu Shekhar and Mr. Rajesh Ranjan and
Ms. Somya Rathore, Advs. For Ministry of Road
and Transport Highway
Mr. Balendu Shekhar, Advs. For Ministry of
Road & Transport “

Mr. Jogy Scaria and Ms. Beena Victor, Advs. for
State of Kerala & KSPCB
Mr. Pragyan Sharma, Mr. Ganesh Bapu Tr. and

Mr. Ravi Kant Pal, Advs. For Mizoram State &

Pollution Control Board

Mr. Karan Grover, Adv. for NHAI M/s. M.V.Kiwi

Mr. Anil Soni, ASG with Mr, Naginder Benipal,

Adv. tor State of Funjav

Mr. Atul Jha, Adv. for State of Chhattisgarh

Mr. Davraj Ashok; Adv_for State of Karanataka

2




& KSPCB

Mr. Tarunvir Singh Khehar and Ms. Guneet
Khehar, Advs. for Transport Deptt. & GNCTD
Mr., Shiv Mangal Sharma, AAG State of
Rajasthan along with Mr. Adhiraj Singh and Mr.
Saurabh Rajpal, Advs.

Ms, Priyanka, Adv. for Ghaziabad Nagar Nigam
Sh. Hemant Jain and Smt. Usha Jain for
Noticee K. Sunil and Aviral Mittal, Advs.

Date and Orders of the Tribunal
Remarks )
Item No.
13 to 17 M.A. NO. 740 OF 2016
Augl(l)slt:z, This application filed on behalf of the Fire

1

Department, NCT of Delhi on the ground that Fire
Department has already condemned 66 diesel vehicles
which are more than 10 years old and for maintaining the
effectiveness of fire fighting system in De1h1 they have

purchased 10 new vehicles of BS-IV' ,cgmphance. It is

further stated in the market no fire ﬁghtm ; quipments
vehicles are available so far, which have any other source
of energy except diesel. gy

In the above circumstances We penmt 10 new

vehicles purchased by the Department to be reglstered by

| RTO. However the "eglstratlon will omy be upon

productlon of certlﬁcate of condemnatlon and d1smanthng

~4| of 66 diesél vehicles thch have been condemned

We make it further clear that reglstratlon of these

i

vehlcles would ablde by the orders or the Tnbunal already
passed in relation to non-registration of the vehicles after
10 yee.rs.

With above djrections M.A. 740 ‘of 2016 stands

disposed of without any order as to cost

M.A. NO. 755 OF 2016 & M.A. NO. 756 OF 2016

Notice.

Reply to the application may be filed before the next

3




T

1208

Item No.
13to 17

2016

August 02,

date of hearing.

List this matter 09tk August, 2016.

Main Matters

There is a request on behalf of the Additional
Solicitor General of India that she is busy in Hon’ble
Supreme Court of India.

Consequently we direct the matter be listed on 09th

August, 2016.

The Noticee No. D-292, Smt. Maya Devi & Mr.
Narinder Kumar, 76, Bhesa Enclave, Paschlm Vihar, New
Delhi, Noticee No. D-230, Mr. Ajim Ahmed ‘House No. 71,

Road No. 42, West Punjabi Bagh, New Deth and Noticee

‘| No. D-173, Pushpak Ray, A-37, Chittaranjan’Park, New

Delhi submit that they would not repeat violation again

and it was under some bonafide they have been challaned

by the authonty concerned. They further submlt"that they

are very sma]l p;ot owners and have ﬁnancxal‘hnutatlons
Keepmg in view the fact that they are first offenders, in the
event they pay environmental compensatlon of Rs. 5,000/-
each the Notice 1ssued to them be w1thdrawn Of course
1f in future they are found to be defaultmg, they will be
liable to proceed strictly in accordance with law.

They should pay environmentai compensation of Rs.
5,000/- each to the Corporation concerned within one

weeks from today.

List these matters on 09% August, 2016.

(Swatanter Kumar)
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Item No. |  eeeeesesseceenen B TSR ~JM
13 to 17 (M.S. Nambiar)
August 02,
2016

.......................................... ~JM
(Raghuvendra S. Rathore)
.......................................... ,EM
(Prof. A.R. Yousuf)
.......................................... ,EM
(Bikram Singh Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. No. 923/2016

In

Original Application No. 21 of 2014

Vardhaman Kaushik Vs. Unjon of India & Ors.

CORAM :HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant:

Respondept No. 1:

Mr. Sanjay Upadhyay, Mr. Divya Sharma, Mr.
Salik Shafique, Advs.

Mr. Bajendu Shekhar with Mr. Shashank
Bhatnagar, Advs. in M.A. No. 923/2016

Mr. Mahavir Singh, Adv. for Ms. Panchajanya
Batra Singh, Advs. For MoEF & CC

Mr, Guntur Prabhakar and Mr. Guntur Pramod
Kumar, Advs, for State of H.P. )

Mr. Atul Jha Adv. for State of Chattisgarh

Mr. Devraj Ashok, Adv for State of Karnataka &
PCB
Mr. Sarthak Chaturvedl, Mr. Rohit Pandey, Mr.
Devendernath Tirpathi, Advs. for Andaman &
Nicobar Adminstration

Mr. Rudreshwar Singh and’ Mr Gautam Singh,
Advs. .

Mr. Sanjeev Kumar, AIG/SPG- -

Mr., Jayesh Gaurav, Adv. for JSPCB £

Mr. Pradeep Misra and Mr. Daleep Kr. Dhyani,
Advs. :

Mr. Tarunvir Singh Khehar and Ml. Guneet
Khehar, Adv, for GNCTD

Mr. Tarunveer Singh Nanda and Mr. Archit

° Sharmay, Advs. for DCB

Mr. Ravindra Kumar And Mr. Gud.ipati G.
Kashyap, Advs. for NOIDA and Greater' NOIDA
Mr. R, Rakesh Sharma and Mr. M. Marutha
Samy Adv. for State of Tamil Nadu and TNPCB
Mr. V.K. Shukla, Adv, for State of M.P,

" Mr. Digpesh Kumar Garg and Mr.. Deepak Mishra,

Advs.

Mr. Narender Pal Singh Adv. and Mr. Dinesh
Jindal, LO

Mr. Rajiv Bansal, Mr Kush ‘Sharma and Ms.
Arpita, Advs. (DDA)

Ms. Nishe Rajen Shonket and Mr. Gajendra
Khichi, Advs. for State of Kerala

Mr. Edward Belho, Mr, K. Luikang Michael and
Ms. Elix Gangmei, Advs. For State of Nagaland
and PCE

Mr. Balendu Shekhar, Advs. for EDMC

Mr. Anil Grover, AAG, Haryana with Mr. Rahul
Khurana, Advs. for Haryana, KSPCB, MCF, MCG
& HUDA

Sapam Biswgjit Meitei, Adv. For State of
Manipur.

Ms. Aruna Mathur, Mr. Avneesh Arputham and
Ms. Anuradha Arputham, Advs. For State of
Sikkim

Mr. Abhishek Yadav, Adv. for State of U.P.

Ms. Priyanka Sinha, Mr. Vijay K. Sondhi, Ms.
Cauveri Birbal and Ms. Avantika, Advs. for State
of Jharkhand

Mr. Raman Yadav, Adv. Jor Ghsziabad
Devalzoment Autharity

Mr. Gopal Singh and Ms. Varsha Poddar, Advs.
for State of Tripura »
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Mr. D. Rajeshwar Rao and Mr. Charanjeet Singh,
Advs. PWD, Transport Deptt. and Delhi Police
Mr. Anil Shrivastav, Mr. Sanyam Saxena and
Mr. Pranav Rishi, Advs.

Ms. Bhavana Duhoon, Adv. for NHAI M/s
M.V.Kiwi

Mr., Shiv Mangal Sharma, AAG State of
Rajasthan along with Mr. Adhiraj Singh and Mr.

Saurabh Rajpal, Advs.
Mr. Rahul, Adv. for Ms. Priyanka Gasuami, Adv.
for Ghagiabad Nagar Nigam
Date and Orders of the Tribunal
Remarks
It No.
“ls | M.A. No.923 of 2016
September We have heard the Learned Counsel appearing for
16, 2016

Ss

the parties. This is an application filed on behalf of
Special Protection Group (in short ‘SPG’) praying that they
have already purchased new vehicies which are 6 Mini
Buses and 22 Vehicles of different kind are under the
process of the purchase. These all are.more*than 2000
cubic centimeter vehicles. It is vprayed “that they be
directed to be registered by the Registrér; fTransport
Department, NCT De1h1 One of the ground statement for

this prayer 1s that 18 old vehicles have been sold by the

- SPG through M/ 8. Metal Scrap Tradmg Corporatlon Ltd.

by ‘E’ auct\on There are 10 other vehmles whxc’h are 15 to

Fa

25 years old and they need to be scrapped It is also
sta’tedthat policy decxsmnth.as been taken by the SPG to
ret;iace more than 10 years eld diesel vehicles. We are of
the considered view that the vehicles which are more than
10 to 25 years old cannot be permitted to ply on the road
either directly by SPG or by selling them in open market at
any process of auction. The diesel vehtcles whicli have
been used for more than 10 years cdnnot be permitted to
ply in the entire NCR, Delhi and cannot be registered as
well. The SPG has filed application before the Hon’ble

Supreme Court of India for permission to register some of




Item No.
13

September
16, 2016

SS

its vehicle which it has purchased. This prayer was |
aliowed by the Hon’ble Supreme Cburt of India vide its
order dated 31t March, 2016 subjec,t to 30% cost of the
vehicles to be paid as Environment Compensatory
Charges (ECC).

The Learned Cgunsel submits that this order was
operative for Car and SUVs. It is stated upon instruction
that this is related to the purchase of SUV and not for
other vehicles like Mini Buses, Buses and Trucks, vehicles
which are sought to he purchased and registered now. In

the light of the above we pass the following directions:-

A. The 18 vehicles which had bggx}i;éondemned and
disposed of by the SPG by E’ auétion through M/s.
Metal Scrap Trading Corporation Ltd wﬂl not be
registered by the Registrars in NCR, Delhx These
vehicles would be dismantled ‘and scgaﬁpe@. The

details are-as follows.

1. DLIV-4608 (Tata Mi{u;i'svus)
2. DLIV-4612 (Tata Mini Bus)
3. DLIV-3990 (Tata Mini'Bus)
‘4. DLIV-4611 (Tata Mini Bus)

5. DLIV-0373 (Swaraj Mazdaj

6. DLIV-3310 (Tata Mini Bus)

7. DLIV-3991 (Tata Mini Bus)

8. DLIV-4609 (Tata Mini Bus)

9. DLIV-4610 (Tata Mini Bus)

10. DLIV-4613 (Tata Mini Bus)

11. DLIV-0395 (S/Mazda Mini Bus)

12. DLIV-0903 (S/Mazda Mini Bus)
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Item No.
i3

September
16, 2016

Ss

® N o u

13. DLIGB-1670 (Water Truck;
14. DLIG 7654 (Tata Truck)
15. DLIP 8353 (Tata Bus)

16. DLIP 7986 (Tata Bus)

17. DL1PA 2530 (Tata Bus)

18. DL1A 1051

B. The 10 vehicles which now are proposed to be

condemned and the 10 vehicles which are as under

process of auction; shall not be auctioned for the

purpose as of being permitted to be driven in NCR, |

Delhi. They shall be soldﬁjgply for the purpose of
condemnation and for dismar;ﬁing purpose.
Upon furnishing the proof forcondemmng and
dismantling of the 10 vehicles thegditaﬂs are as
follows, SPG would be permitted to get the new
vehicles registered by the Registrar in NCR, Delhx

1. DI.;IPA-2578 (Tata Bus)

2. DL1PA-2579 (Tata Bus) |

3. DL1PA-2783 (Tata Bus)

*

DL1PB-6679 (Tata Bus)

- DL1GB-3460 (Tata Truck)
DL1VA-4207 (S/Mazda Mini Bus)
DL1VA—575}; (8/Mazda Mini Bus)
DL1V-3992 (Tata Mini Bus)

9. DLILC-8430 (Mini Truck)

10. DL1A-1121 (Ambulance)

D. The remaining 22 vehicles as and when purchased,

the SPG may approach the Tribunal for passing of

appropriate directicns.

With the abgve directions M.A. No. 923 of 2016




stands disposed of. No order as to cost.

Item No.
13
September
16, 2016
.......................................... ,CP
ss {Swatanter Kumar)
.......................................... JM
(Raghuvendra S. Rathore)
.......................................... ,EM
(Bikram Singh Sajwan)




BEFORE TH% %TIONAI;. 'GRE..:N.TRIBUNAL,

(M.A. NO. 284/2015, M.A. NO. 755/2016, M.A. NO. 756/2016, M.A. NO.

766/2016, M.A. NO. 847/2016, M.A. NO. 848/2016, M.A. NO. 924/2016, M.A. (

NO. 892/2016, M.A. M.A. NO. 974/2016, NO. 979 /2016, M.A. NO. 983/2016,
M.A. NO. 984/2016, M.A. NO. 967/2016, M.A. NO. 986/2016 &
M.A. NO. 1050 /2016)
In

Uriginal Application No. 21/2014
AND

M.A. NO. 156/2016
IN

Original Application No.21 OF 2014
AND

Original Application No. 21/2014
(Only Notices)
AND
Original Application No. 21/2014
(M.A. NO. 172/2016, M.A. NO. §67/2016, M.A. NO. 690/2016, M.A. NO.
783/2016, M.A, NO. 949/2016, M.A. NO. 950/2016, M.A. NO. 1037/2016, M.A.
NO. 1038/2016, M.A. NO. 1078/2016, M.A. NO. 1079/2016, M.A. NO.
1080/2016, M.A. NO. 1091/2016, M.A. NO. 1092/2016, M.A. NO, 1082/2016,
M.A. NO. 1083/2016, M.A. NO. 1142/2016, M.A. NO. 1134/2016, M.A. NO.
1135[2016?, M.A. NO. 1136/2016, M.A. NO, 1137/2016, M.A. NO. 1,,138/2016,
M.A. NO.'1 155/2016, M.A. NO. 1162/2016, M.A. NG. 12 80/21016,'{M.A. NO.
1184/2016, M.A. NO. 1185/2016, M.A. NO. 1186/2016, M.A. NO. 1187/2018,
M. A NO. 1188/2016, M.A. NO. 1189/2016, M.A. NO. 1190/2016, M.A. NO.
1191/2016, M.A. NO. 1192/2016, M.A. NO. 1209/2016 & ii.A. NO. 121_0/2016)
. Original Application No. 95/2014 _
Original Application No. 303/2015 jriee
' And .
Original Application No. 181/2013
(M.A. No. 824/2015)
, © And
_ Original Application No. 609 /2016
Original Application No. 179 of 2016, .

INT ER OF;

Vardhaman Kaushik Vs. Union of India & Ors.

Vardhaman Kaushik e:.dUnion of India & Ors.
Vardhaman Kaushik denion of India & Ors.
Vardhaman Kaushik ‘:Ir;?Union of India & Ors.
Saniay Kulshrestha \I;:%nion of India & Ors.
Supreme Court Women Lawyers :sr:ti)ciation Vs. Union of India & Ors.
Omesh Saigal Vs. Go:?tr.u;f NCT of Deliii & Ors,
Diya Kapur & Ors. Vglznion of india & O‘rs

Mahendra Pandey Vs. Govt. of NCT of Delhi & Ors.
. ,

@)
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CORAM :

HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON

HON'BLE MR, JUSTICE U.D.SALVI, JUDICIAL MEMBER

HON'BLE MR. JUSTICE RAGHUVENDRA 8. RATHORE, JUDICIAL MEMBER
HON'BLE MR. BIKRAM SING: SAJWAN, EXPERT MEMBER

HON'’BLE MR. RANJAN CHATTERJEE, EXPERT MEMBER

Present: Applicant :
Respondent No. 2 & 4

Respondent No. 5 & 6

g

i Jaiswal :Advs,
' ‘Admin ' ‘

Ms. Divya Sharma and Mr. Sanjay
Upadhyay, Advs.

Mr. Narender Pal Singh, Adv. with Mr.
Dinesh Jindal, LO, DPCC

Mr. Balendu Shekhar, Advs. For EDMC.

Ms. Panchajanya Batra Singh, Adv. for
Ministry of Environment & Forest, & CC
Mr. Anil Soni, AAG for State of Punjab and
Mr. Naginder Benipal, Advs.

Ms. Priyanka Swami, Adv. for Ghaziabad
Nagar Nigam

Ms. Taruna A. Prasad, Adv. for MoEF

Mr. Rajiv Bansal, Mr. Kush Sharma, Mr.
Anurag Tripathi and Mr. Anirudh Chadha,
Advs. (DDA)

Ms. Nishe Rajen Shonker and Mr. Gajendra
Khichi, Adv. for State of Kerala and Mr.
Jogy Scaria, Adv.

Mr. Sanjeev Ralli and Mr. Ravin Kapur,
Advs. for Chandni Chowk Sarv Vyapar
Mandal - Intervener

Mr. Ravindra Kumar and Mr,: Gudipatl G.
Kashyap, Advs.for NOIDA & Greater NOIDA.
Mr. Anurag Kumar, Adv. for Ms. Sakshi
Popli, Adv. for NDMC . ;

Mr. D.P. Singh, Ms. Sonam Gupta and Ms.

. Ishita Jain, Advs.

Mr. A.K. Prasad and Mr. Panshul Chandra,

Advs, For MoUD/PNG-& Respondent No.2-6
“Mr. Rudreshwar Singh and Mr. Gautam
_Singh, Adv. For State of Bihar and BSPCB

;. Mr:Jayesh Gaurag;Adv. forJ SPCB

w Mr. Gaurav Dubey, Adv. for K2

Sarthalr,Chaturvedx and ‘Mr. Shubham
for® Andman and Nicobar

Mr. Sarthak, Chaturved Mr. Rohit Pandey
and Mr. D.N. Tripathi, Adv. for Andaman
Nicobar Administration
Mr. Rajul Shrivastav, Advs. For MPPCB
Mr. Raj Kumar, Adv. with Mr. Bhupender
Kumar, LA, CPCS
Mr. Mukesh Verma, Advs. for MPCB & State
Mr. Mukul Singh, Adv. for Ministry of
Environment, Forest and Climate Change
Mr. Ashish Rana, Adv.
Ms. Arushi Khandelwa, Adv. for Bio diesel
Association of India

r. Anoop Verma, Adv,
Mr. Narayan Krishan and Ms. Rasna Kalkat,
Advs,
Mr. Natasha Sahrawat and Ms. Khushboo
Bari, Advs.
Mmr. Yatendra bnarma, Mr, Sachin Sbarma
and Mr. Satyavrat Sharma, Adv,
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Mr, Edward Belho, Mr. K. Luikang Michael
and Ms. Elix Gangmei, Advs. For State of

Nagaland and Pollution Control Board
Mr. Shiv Mangal Sharma, Adv. with Mr.

Adhiraj Singh and Mr. Saurabh Rajpal,
Advs.
Ms. M.S. Priyanka Sinha, Adv. for State of
Jharkhand
Mr. Atul Jha, Adv. For State of
Chhattisgarh
Mr. Anil Grover, AAG with Mr. Rahul
Khurana, Mr. Sandep Yadav, Mr. Saurabh
Sachdeva and Mr. Arun Tewatia, Advs.,
Advs, for Haryana, HSPCB, MCF, MCG &
HUDA _
Mr. Sanjeev Kr. Sharma, Mr. Jeetendar Kr.
Jha and Ms, Roopani Rai, Advs.
Ms. Aruna Mathur, Mr. Avneesh Arputham
and Ms. Anuradha Arputham, Advs. For .
State of Sikkim & Pollution Control Board
Mr. Pradeep Misra and Mr. Daleep Kumar
Dhyam, Advs. for UPPCB

rs. Rani Chhabra and Ms. Priyanka Sony,
Advs.
Mr. Darpan Wadhwa . and Mr. Sarad K
Sunny, Adv,

r. Abhishek Yadav, Adv. for State of U.P.
. Mr. Guntur Prabhakar and: Mr. Guntur
Pramod Kumar, Advs, For State of Andhra
Pradesh
Mr. Raman Yadav, Adv. for Ghaziabad
_Deévelopment Authority
/ Ms. Alpana Poddar, Adv_., with Mr.
' Bhupender Kumar, LA, CPCB .~ .

-, Mt. R. Rakesh Sharma, Adv.. foi*;State of
“Tamil Nadu & TNPCB and Mr. Marutha

Samy, Adv. o P

- Mr. D. Rajeshwar Rao and’ Mr.. Charanjeet
" Singh, Advs. for PWD, Transport Deptt. and
Delhi Pohce . with Mr.‘ Dinesh Kr. Gupta

- DCP Traffic’

* ‘Mr. Abhishek Atrey, Adv. For MoEF & CC
Mr. Joydeep Mazumdar, Mr. Rohit Dutta
and Mr. Parijat Sinha, Adv. For State of
West Bengal

'Ms. Puja Kalra, Adv, For SDMC and NDMC
Mr. Suryanarayan Singh, Sr. Addl. Advocate
General for State of H.P.

Mr. Balendu Shekhar, Advs. For MoRTH
and Ministry of Heavy Industries and
Highway

Mr. Balendu Shekhar, Advs. For Ministry of
Road & Transport and EDMC

Mr. Aman Shukla and Mr. Santosh Rebello,
Adv, for State of Goa & PCB

Mr. Devraj Ashok, Adv. for State of
Karanataka & KSPCB

Mr. V.K. Shukla, Adv. for State of M.P. ‘
Mr. Tarunvir Singh Xhehar and Ms. Guneet
Khehar, Advs. for Transport Deptt. &
GNCTD

Mr. Sumit Kishore, Adv. for PNGRB
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Date and Orders of the Tribunal
Remarks
Item No. .
19 to 27 We have heard the Learned Counsel appearing for
November, | 1o Ministries, NCT, Delhi, State of Haryana, State of
28, 2016
ss Pubjab, State of Rajasthan, State of Uttar Pradesh, DDA

and Delhi Police and all other learned counsel. Vide order
dated 07th April, 2015 and other orders where various
directions have been passed with regards to prohibition for

plying of vehicles diesel older than 10 years and petrol

older than 15 years, Delhi Police had made some attempt |-
to comply with the orders. However, due to non-

| availability of space and other difficulties faced, they were

not able to keep the vehicles seized. - Various other
directions were passed by the Tnbunal to ensure
reduction of pollution of ambient air in "Dellf;}fesulting
from vehicular pollution. At the cost of repeti}mn and to

put the matters beyond controversy we further issue the

following'directions:-:: o
1.  The Ministry of Heavy Industries has assured the
Tribunalfhat it was in the :process of framing policy

for scrapping of old vehicles-in consonance with the

directions of the Tribunavi;.wf‘l ‘This p;oiicy was to
provide not only-"mt::thodologr for scrapping of
vehicles but even incentives for that purpose to car
owners. Unfortunately, nearly a year has gone now
but the Ministry has not produced any policy to that
effect ‘before the ‘Tribunal. According to the Learned
Counsel, matter has been taken up with the Finance
Ministry. We direct that the Learned Counsel

appearing for the Ministry of Heavy Industry would

take clear instructions in regard io the entire policy

@
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Item No.
19 to 27

November,
28, 2016

as weil as implementation thereof before the next

date of hearing.

All the State Government i.e. State of Punjab, State
of Haryana, State of Uttar Pradesh, State of
Rajasthan and the concerned State Secretaries
would discuss with the Chief Secretary of Delhi to
identify | the land for parking the seized vehicles
older than prescribed age immediately on the border
of NCR and NCT, Delhi.

This meeting should take place immediately and the
Learned Counsel appearing for the respective States
and NCT, Delhi would place the resglt/minutes of
the meeting before the Tribunal bythe next date of
hearing. The Learned Counsel appeaﬁng for the
DDA has submitted that as of ﬁew and after
deliberation with all concerned stakehpide:s, two
s1tes have been 1dent1ﬁed at Narela and Rohini
wh1ch can be temporanly provided to- Delhl Police

for parkmg of such veh1c1es that are: sezZed or are

g fothermse required to be parked for offendlng the

laws “and partlcularly upon the “orders of the
ribunal. We, however make it clear that giving of
such site of Delh1 Pohce would be purely on
temporary basis. Delhi Police would not raise any
permanent structure on the land in question and
they would pay amount to DDA as per the policy of
the DDA. As far as the first two conditions are
concerned, these are ex-facie reasonable and even
necessary. However, since no title in the property is
being transferred to the Delhi Police, there is no

question of paying any charges to DDA for transfer

5
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Item No.
19 to 27

November,
28, 2016

SS

P

of such land whether under the Land Revenue Act
or otherwise. However, it would be appropriate that

Delhi Police Pay charges to DDA for parking on per
car basis.

We clarify that vehicles plying on the roads or
otherwise found to be polluting are not challaned
merely under the Motor Vehicles Act but also under
the provisions of the Environment (Protection) Act,
1986 and upon orders of National Green Tribunal
Act, 2010. The vehicles seized by the Police for
violation of the directions oi;rthe Tribunal are those
not seized in terms of the,:Mo'tor Vehicle Act but
specific orders of the Tribunal. They _cannot be

released and ought not to be releaged:ggyless they

pay environmental compensation as well as; carriage
and parking charges demanded by Deihi‘éf;?bﬁce.
The Environmental Compensation hasalready been

idéntiﬁed as*"Re., 5> 000/- for each violéﬁoﬁ.§"Besides

th1s, the crane charges would be declared by the

Delhi Pohce w1thm a week from today and put up on

‘Notice Board mcludmg the parkmc charges of the

land in question. DDA would be entltled 50% of the

- parkmg share from Dellu Police.

We reiterate that these are not only the offences
under the Motor Vehicles Act and we do hope that
ali concerned would takc note thereof that vehicles
are being seized under the provisions of the above
two said Acts and under the orders of the National
Green Tribunal in relation to environmental

offences/violation.

We do not appreciate that neither the corporation

6
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Item No.
19 to 27

November,
28, 2016

and nor Delhi Police so far has lifted a single vehicle
from those which are not even pliable or are
standing on rims instead of tyres, have no engine or

otherwise in violation of the orders of the Tribunal
and are left parked on the public roads or public
places, thereby crating congetion.

Let the concerned Corporation and Delhi Police

~ jointly carry out action plan and ensure that all

such vehicles are lifted to avoid traffic congestion or
otherwise for recovery of environmental
compensation, as they gather nothing except dust
which gets blown into the aiffherd:gy polluting the
ambient air of NCT, Delhi. |

The Delhi Police as well as all otlgve‘;; Police of the
concerned States and Corporations vwo.uld ensure
that all the vehicles non-destined for Delhx and are
reql.lﬂi_{gd to take qiverted routes, do noﬁ eqtgr Delhi
and ply m ‘strict compliance‘ of the ;::scribed

standards;’,a:nd do not violate the dxrectmns of the

. Tribunal. In‘ the event,ﬁ‘ of violation, éppropriate

10.

11.

action shall b_qtakeﬁ and these ‘vehicles would be

pgrked at the border'places before their entry into

'NCT, Delhi that violild be identified in terms of the

above order.

All Concerned Authorities shail ensure that
deregistration of the vehicles which are plying on
the road of Delhi in violation to the order of the
Tribunal should be givén effect to immediately and
report be submitted to the Tribunal.

The DDA, Police Authorities and the Corporations

will hold a meeting within this week and identify

7



Item No.
19 to 27

November,
28, 2016

short term measure to Police or can be transferred |

" by DDA to sort out problem of parking of vehicles as

well as free flow of traffic.

M.A. No. 874 of 2016

Both these applications have been filed on behalf of
M/s. Metro Waste Handling Private Limited praying that
the eight vehicles bearing chassis numbers respectively as
follows:
1. MBI1CTCHD3GEWWO0746
2. MBICTCHD7GEWW1124
3. MB1CTCHD9GEWW1125
4. MB1CTCHDXGEBV1238
5. MAT716013G2H19105

6. MAT716013G2H18911

7. MB1A3CHD9GRBP1495

8. MB1CTCHD8GEBV1237

be permitted to be registered in Delhi. All the eight

vel;'.\icles profibsed to be registered now are BS-IV

.| compliant.. Six vehicles- therefro.r;ii_/: are to be operated in

2%

S

South Delhi Municipal CQrppratidxi'{iiaé being replacement
of olcéir.\‘réhicles which th:ei é;)mpany has already obtained
NOC from the Transport Department for their transfer to
Gorakhpur area.
Inf view of the above we dispose -of both fhese-
applications with the following directions:- |
1. The six vehicles which have to operate in South
Delhi Municipal Corporation area would be
registered by the Transport Department only when

the NOC for transfer of old vehicles as aforesaid and

( other sites which can be temporarily provided as

!
J

2
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Item No.
19 to 27

November,
28, 2016

secondly, its certification at Goraknpur is also
submitted before them.

2. The Managing Director of the Company will file a
personal affidavit that the said old six vehicles are
transferred and being used at Gorakhpur and and
will not be brought back to Delhi under any
circumstances. In fact, steps would be taken for
condemnation in accordance with law; and all these
vehicles being registered in Delﬁi are BS-IV
compliant. The affidavit of the Managing Director
will also state that the company does not own any
diesel vehicle other than tlae" said"old six vehicles
which are more than 10 years old’ :n Delhx being
rnoved out of Delhi. The Afﬁdavxt would be filed
before the Registrar Transport Depa: Lmenfc as weli
as before the NGT Tribunal.. We also permit
reglstranon of. two other vehlcles to be phed in the

area of:. NDMC and one Hue Loader as. descnbed

above.

o With the above dn'ectJons, M.A. No. 974 of 2016 and

"

A M. A No. 1180 of 2016 stand d1sposed of. No order as to

M.A. Ne. 983 of 2016 and M.A. No. 984 of 2016 .,

This application is for permitting regia;;ation of
commercial diesel operated vehicles which is Euro-IV with
Chassis No. MSC212ICFFP019786. Itis stated that so: far
as the Applicant is usmg private veh1cle provided by M /s.
Bharat Bénz for transporting/ supplymg the petroleum
product of Indian Oil Corporation.

For the reason stated in the application we permit

9




Item No.
19 to 27

| November,
28, 2016

§S

registration of the above vehicle of Chassis No.
MSC2121CFFP019786 subject to the condition that it is
Euro-IV and the sole proprietary of the company shall file
personal affidavit that he does not own any diesel vehicle
plying in NCT, Delhi which is more than 10 years old.
Affidavit shall be filed before the Tribunal as well as
Transport Authority.

‘With the above directions, both these Miscellaneous
Application Nos. 983 of 2016 and 984 of 2016 stand

disposed of. No order as to cost.

| M.A. No. 979 of 2016

The Applicant submits that the new vehicle bearing

chassis no. MAT716013G2H18911 be ordered to be

registered as it is only to be used for the purpose of |

carriage of petroleum products from the compan g';‘"depot to |

fuel station of the Applicant. - Apphcatlon 1s“ allowed

‘subject to’ the foliowmg condition that vehxcle 1s . BS-IV

: ;g; Compliant. Aﬁidawt of the Managmg Dlrector w111 be filed

statmg that the company does not own any dlesel vehlcle

Q

wh_tch 1s 10 years old Afﬁdavrc would be ﬁled before the

well as before the

Hoﬁrevef, registering Authority of the Transport
Department would register the truck only when it is
actually provided with dismantling and scrapping
certificate of vehicle bearing registration DL1GB5951
along with the photograph of the dismantled vehicle.

With the above directions M.A. No. 979 of 2016

stand disposed of.

10
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Item No.
19 to 27

November,
28, 2016

M.A. No. 1180 of 2016

The Learned Counsel appearing for the Applicant
wishes to withdraw this application with liberty to file
appropriate application, if necessary.

Application is dismissed as withdrawn. Liberty as

prayed is granted.

M.A. No. 1037 of 2016 and M.A. No. 1038 of 2016

Issue Notice to the Managing Director of Hindustan
Petroleum.

Notice returnable on 09th January, 2016.

al

M.A. No. 755 of 2016, M.A. No. 756 of 2016, M.A. No.

847 of 2016, M.A. No. 848 of 2016, M.A. No. 924 of
2016, M.A. No. 986 of 2016, M.A. No.. 1050 of 2016 &

M.A. No. 1155 of 2016.

These applications are allowed to thé,hxilited extent
that the buses shall be permitted to ply beyond Meerut
and Buland Shahar in the rural areas subjéét to the

following t,ondmons -

1. The- afﬁdavxt Would be ﬁled by the _Managing

Duector/igManagmg Partner/ Sole Pro,pnetor stating

"‘v‘

that they would convert these vehlcles into CNG as

¥ ‘f&‘~‘

A

and when tne source of fuel 1s avaﬂable

they cross age more than 15 years old then those |

vehicles woulh be scrapped and certificate to that

effect shall be given.

The Learned Counsel appearihg for the Uttar
Pradesh submits that the Board would be taking up the
matter in as much as in principle the scheme for adopting

CNG as fuel source in those areas has been approved by

the Government..

11




Item No.
19 to 27

November,
28, 2016

SS

With the above terms, M.A. No. 755 of 2016, M.A.

No. 756 of 2016, M.A. No. 847 of 2016, M.A. No. 848 of
2016, M.A. No. 924 of 2016, M.A. No. 986 of 2016, M.A.
No. 1050 ¢f 2016 & M.A. No. 1155 of 2016 stand disposed

of. No order as to cost.

Main matter

Issue Notice to DSIDC to be present on the next
date of hearing.

List these matters tomorrow i.e. on 29t November,

2016.

.......................................... ,EM
(Blkram Smgh SaJwan)
e ereeeeets st erna e rernaees EM
’ (RanJan Chattejee)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 21/2014 (Only Notices)
And
Original Application No. 21/2014

(M.A. NO. 156/2016, M.A. NO. 172/2016, M.A. NO. 567/2016, M.A. NO. 949/2016, M.A.
NO. 1220/2016, M.A. NO. 129/2017 IN M.A. NO. 1220/2016, M.A. NO. 119/2017, M.A.

NO. 120/2017 AND M.A. NO. 124/2017)
And
" Original Application No. 95/2014
And
Originai Appiication No. 303/2015
And
Original Application No. 181 /2013
(M.A. No. 824/2015}
And
Original Application No. 609 /2016
And
Original Application No. 179 of 2016

IN THE MATTER OF

Vardhaman Kaushik Vs. Union of Indxa & Ors'
'Vardhaman Kaushik gszmon of India & Ors '-
Sanjay Kulshrestha ‘?:%mon of India & Ors
Supreme Court Women Lawyers AAs:icmtion Vs. Union of Indi
Omesh Saigal Vs. Gyv:ngf NCT of Delhi & Ors.

nya Kapur & Ors; V:z gnion of India &s Ors.
Mahendra Pandey LVs GI::'S oi: NCT of Delhib Ors..

’ Ors.

R

CORAM : - HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
., HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER"
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER .. o
HON’BLE MR. RANJAN. CHA’ITERJEE, EXPERT MEMBER e

Present: Applicantl:ﬂ"" : ** S Mr. Salik Shafiq with Mr.zkeith Varghese, Advs. for Mr.

Sanjay Upadhyay, Adv. - Original Applicant
Ms, Divya Kapur, Adv.
Mr. Hagvinder Sekhon

Mr. Vijay K. Sondhi, Ms. Cauveri Birbal and Ms. Divya

Sharma, Advs. for Intervenor, Toyota Kirloskar

Mr. Rajiv Bansal, Mr. Kush Sharma, Mr. Anirudh chadha
and Ms. Arpita, Advs. for Delhi Development Authority
Mr. D. Rajeshwar Rao and Mr. Madhukar Sharma, Advs.,

Delhi Police, PWD and Transport Deptt.
' Ms. Sakshi Popli, Adv. For NDMC
: Mr. Atul Jha Adv. for State of Chattisgarh

Ms. Pinky Anand, ASG with Mr. Balendu Shekhar, Mr.
Rajesh Ranjan, Ms. Soniya Rathore and M. Raj Kumar
Maurya, Advs. for MoRTH and Ministry of Heavy

Industries
Mr. Rajesh Ranjan, Adv. for MoEF

Mr. Edward Balho, Mr. K. Luikang Michael and Ms. Elix

Gangmei, Advs. for State of Nagaland

Mr. Rudreswar Singh and Mr. Gautam Singh, Advs. for

State of Bihar and Bihar PCB
Ms. Shashi Juneja, Adv. for State of Chhattisgarh
Mr, Nigshe Rajen Shonker, Adv. for State of Kerala

(=Y
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. Mr. Vibhav. Misra and Ms. Saumya Misra, Advs.
Mr. Anup Verma, Adv.
Mr, Sumit Kishore, Adv. for PNGRB
Mr. Rajul Shrivastava, Adv. for MPPCB
Ms. Puja Kalra, Adv. for North MCD, South MCD
Mr. Ashish Negi, Adv. for Ms. Richa Kapoor, Advs. for
Punjab PCB
Mr. Soumyajit Pani, Adv. for State of Odisha.
Mz, Tarunvir Singh Khehar and s. Guneet Khehar, and
Mr, Charanjit Singh, Advs. for GNCTD
Mzr. Darpan Wadhwa and Mr. Arjun Sayal., Advs.
Mr. Narender Pal Singh with Mr. Dinesh Jindal, LO,
Delhi Pollution Control Committee
Mr. Mukul Singh, Adv. for Ministry of Environment,
Forest and Climate Change
Mr. Mukesh Verma and Mr. Bikash Kumar Sinha, Advs.
for MPCB
Mr. Dhrav Pal, Adv. for Gujarat PCB
Mr. Jogy Scaria, Adv. for State of Kerala State Pollution
Control Board
Mr. Rayvindra Kumar and Mr. Gudipati G. Kashyap,
Advs. for NOIDA and Greater NOIDA
M. Jayesh Gaurav, Adv. for JSPCE
Ms. Priyanka Sinha Adv for State of Jharkhand
Dr. Abhishek Atrey, Adv. for Ministry of Environment,
Forest and Climate Change
Mrs. Hemantika Wahi and Mr. Krishna Kumar, Advs.
State of Gujarat
Ms. Kagnika Kalaiyarasan and Mr.:
Goa State Pollution Control Board *
'Mr. Pradeep Misra and Mr. Daleep Dhysani, Advs. UPPCB
Mr. Sapam Biswajit Meitei, Adv. for State of Manipur
\ Mr. Anil Shrivastav, Mr. Rituraj Biswas:and Ms. Sujaya
,‘ Bardhan, Advs. for State of Arunachal:Pradesh i
Mr. Guntur Prabhakar, Mr. Guntur Pramod Kumar and
Mr. Praghant Mathur, Adv. for State of AP R
- Mr. Abhimanyu Garg and Ms.: Preety Makkar, Adv. for ;

. Rebello, Advs. for

e UT of Puducherry
Mr. Mahesh Dutt Tripathi, Adv. for Delhi Cantonment .
Mr. 8K, 2= " oA

“Nil., Rohi‘ Dutta, Mr. Parijat Sinha
Mazumdar, ‘Adv, for State of West Bengal.
"Mr. “Amit Agarwal, Adv. +for West Bengal Pollution
Contro] Board ;
RS Mr. Gopal:Singh and Ms. Varsha Podd.ar, Advs. for State
T of Tripura
.. Mr. Rahul Khura.na, Mr. Sandeey Yadav and Mr.
.} Saurabh Sachdeva, Advs for Statqsof Haryana, HSPCB,
MCF;’ MCG, ‘HUDA b
Mr. Rajkumar, Adv. with
Pollution Control Board ‘
Mr. Nayender Pa.l ‘Singh, Adv. and Mr. Dinesh Jindel, LO,
DPCC
Mr. R. Rakesh Sharma, Adv. for State of Tamil Nadu i
and TNPCB ]
Mr. Sandeep Narain, Ms. Natasha Sahrawat and Ms.
Khoshboo Bari, Advs.
Ms. Aruna Mathur and Mr. Avneesh Arputham and Ms.
Anuradha Arputham, Mr. Amit Arora, Advs. for State of
Sikkim i
Mr. Sarthak Chaturvedi and Mr. Subham Jaiswal, Advs.
for Andaman & Nicobar Administration
Mr. Anil Soni, AAG and Mr. Naginder Benipal, Adv.
Ms. Bhavana Duhoon, Adv. for NHAI
Mr. Shiv Mangal Sharma, AAG with Mr. Saurabh Rajpal
and My. Adhiraj Singh, Advs. ,
Mr. Raman Yadav, Adv. for GDA
Mr. A. K. Prasad and Mr. Jaydip Pati, Advs. for MoUD
and PNG
Mr, Om Prakash, Adv. for Mmistry of Railway
Mr. VK. Shukla, Adv. with Ms, Vijay Laxmi and Mr.
Makendraa D. Gaikwad, Advs. for State of M.P.
Mr, . x. Thakur A8 wud Mrs, Seema Sharma, DAG t'gr State
af Himachal Pradesh S

Mr. Joydeep

‘Bhupender Kr. LA Central
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Mr. Pragyan Pradip Sharma and Ms. Anandini Kumari, Advs.
. for State of Mizoram
Mr. Raj Kamal, Ms. Pallavi Malhotra and Mr, Sachin
Ghai, Advs. in MA 156/2016

Ms. Yogmaya Agnihotri, Adv, for C.E.C.B.
Mr. Dinesh Kumar Garg and Mr. Abhishek Garg, Advs. for
State of Uttarakhand
Date and Orders of the Tribunal {
Remarks o
Item No. L
15 to 21 M.A. No. 119 of 2017
February We have heard the Learned counsel appearing for
01, 2017 .
ss the parties.

This application is filed on behalf of South Delhi

Municipal Corporation to purchase ‘Road Sweeping r.
Machines which may have an engine of capacity more | |

| than 2000cc and these are diesel operated. It is averred F

in this application that the CNG an(i“_‘s,g;e“_ti.;rql operated §

i d o tdvak

sweeping machine is not available in the market.  In view

AT

of this we direct as follows:-
1; The Chief Secretary of Delhi would constitﬁ;e a

Committee consisting of all the Cofporaﬁons

presided over —.-by_thq concerned Secret

Delhi to examine the matter.
2. This Committee  will conduct or g.et.»:.;»c’:briducted

market survey to ﬁng}'_iiiouf if the

road? sweeping
- . Ty S0 ¥ bt °
- = machines are not available inivariant of fuel CNG
'a'nd.;,Pen'ol.

3. If the ﬁnding‘is in the negative and such machines
are not available, the NCT Delhi would direct
purchase of these machines for the pui'pose of road

sweeping/cleaning and other allied purposes. If

answer is affirmative and such machines are
available then efforts would be made to purchase
preferably CNG or petrol cperated machine as

opposed to diesel operated machine. This shall be




Item No.
15 to 21

February
01, 2017

SS

done expeditiously.

4. Once the Committee recommends, the Registering
Authcrity shall register the same in accordance with
law.

With the above directions M.A. No. 119 of 2017

stands disposed of.

M.A. No. 120 of 2017

Issue Notice to the respondents.
Replies to the application be filed before the next

date of hearing.

M.A. No. 124 of 2017

This application is allowed, subject to just

and without prejudice to the final order that Would be

Y

| passed in the maln application. The apphcant is

.| permitted to transfer chesel vehiicle whtch is more than 10

years to Uttarakhand and for that purpose 1f the Authonty

consxders it appropnate NOC be 1ssued"'

W1th the: above d1rect10ns MA No 12} of 2017

M.A. No. 129 of 2017

This application is for filing of additional documents
on record. Let the copy of the application along with
additional documents be furnished to all the Learned
counsel appearing in this case. Application is allowed,
subject to just exception without prejudice to the‘ rtghts
and contentions the additional documents be taken on
record.

With the above directions M.A. No. 129 of 2017

R R AR

Fricaad

TETI

FAFAEY

9
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. Item No. | stands disposed of.
15 to 21
February
01, 2017 P RPN & 3
s (Swatanter Kumar)
..... PPN | '

(Ranjan Chatterjee)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 21/2014
(Only Notices)
AND
Original Application No. 21/2014
(M.A. NO. 156/2016, M.A. NO. 172/2016, , M.A. NO. 949/2016, M.A. NO.
1220/2016, M.A. NO. 13/2017, M.A. NO. 22/2017, M.A, NO, 47/2017, M.A. NO.

52/2017, M.A. NO. 53/2017, M.A. NO. 71/2017, M.A. NO. 84/2017, M.A. NO.
85/2017, M.A. NO. 86/2017, M.A. NO. 27/2017, M.A. NO. 63/2017, M.A. NO.

82/2017, M.A. NO. 104/2017, M.A. NO. 105/2017, M.A. NO. 106/2017, M.A. NO, -

108/2017, M.A. NO. 109/2017, M.A. NO. 120/2017, M.A. NO. 136/2017, M.A.
NO. 137/2017, M.A. NO. 145/2017, M.A. NO. 147/2017, M.A. NO. 159/2017,
M.A. NO. 160/2017, M.A. NG, 176/2017, M.A. NO. 177/2017, M.A. NO.
185/2017, M.A. NO. 218/2017, M.A. NO. 219/2017, M.A. NO. 220/2017, M.A.
NO. 221/2017, M.A. NO. 222/2017, M.A. NO. 223/2017, M.A. NO. 224/2017,
M.A. NO. 225/2017 & M.A. NO. 226/2017,)

And
Original Application No. 95/2014
(M.A. No. 1156 of 2016)

~ Original Application No. 203/2015
And
Original Application No. 609 /20 16
And
Original Application No. 179 of 2016

IN T ) )]

Vardhaman Kaushik Vs. Union of India & Ors.
Vardhaman Kaushik .%!;?Union of India & Ors.

Sanjay Kulshrestha ‘?:%mon of India & Ors.
Supreme Court Women Lawyers ::s‘ti)c:ation Vs. Union of India*& Ors.
Diya Kapur & Ors.. V‘:.ngmon of India. &. Ors
Mahendra Pandev Vs (‘;t::l of NCT -of Delhi & Ors. o

CORAM : wHON'BLE MR. JUSTICE SWATANTER KU'MAR, CHAIRPERSON
HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON'BLE MR:. ‘BIKRAM SINGH SAJWAN, EXPERT MEMBER
HON'BLE DR. AJAY A DESHPANDE, EXPERT MEMBER

Present: Applicant ¢ Mr. Sanjay Upadhyay and Mr. Salik Shafique, Advs.

Mr. Darpan Wadhwa, Mr. Arjun 8., Adv.
Mr. Ajay Kohli, Adv.
Mr. Abhijeet Sinha with Mr. Prateek Kumar, Advs.
Mr. Sonal Kr, Singh, Mr. Ashok Kr., Ms. Shivangi
Agarvrz) and Ms. Swati Sehgal, Advs.
Ms. Sumiti Yadava, Adv. in M.A.

Respondent No. 2 & 5 Wiz, Narender Pal Singh, Adv. azd Mr. Dinssh Jindal,
LO, Delhi Pollution Control Committee
Mr. Aviral Mittal with Mr. K. Sunil, Adv. for Hemant
Jain & Usha Jain
Mr. Ashish Rana, Adv,
Mr. Sunil K. Jain and Ms. Punya Garg, Advs.
Ms. Khushboo Bari, Adv. in M.A.
Mr. Vijay K. Sondhi and Ms. Cauverl Birbal, Advs. for
Intervenors
Mr. Rahul Khurana, Adv. in M.A.s

| Mr, Tarveen Singh Nanda, Mr. Anchit Sharma and Mr.
; Satamita Ghose, Advs. for Delhi Cont. Board.

Mr. Soumyajit Pani, Adv. for State of Odisha
Mr. Rajiv Bansal, Mr. Kush Sharma, and Ms. Arpita,
Advs. (DDA)
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Ms. Parijat Sinha and Mr. Joydeep Mazumdar, Advs.

for State of WB

Mr. Ani] Grover, AAG for State of Haryana
Mr. A.K. Prasad and Mr. Jaydip Pati, Advs.

Mr. KT$ Tulsi, Sr. Adv, Mr. Rayner Vishal and Mr. Raj

Kamal, Adv.

Mr, Pallav Sishodia, Sr. Adv. and Mr. Arjua 8., Adv.
Mr. Om Prakash, Adv. for Ministry of Railways

Ms. Nishe Rajen Shonker, Adv. for State of Kerala
and Mr. Jogy Scaria, Adv. for Pollution Control Board

Mr. Edward Balho, Mr., K. Luikang Michael and Ms. -

Elix Gangmei, Advs. for State of Nagaland
Mr. Ravindra Kumar, Adv. for NOIDA & Greater

NOIDA.

Ms. Pujz Kalra, Adv. for NDMC and SDMC
Mr. Sachin, Adv. for Ms. Sakshi Popli, Adv. for NDMC
Mr. Gautam Singh, Adv, For State of Bihar and

BSPCB
Mr. Jayesh Gaurav, Adv, for JSPCB

Mr. Sarthak Chaturved, Mr. Rohit Pandey, Advs. for

Andaman Nicobar Administratjon

Mr. Rajyl Shrivastav, Advs. For MPPCB
Mr. Raj Kumar, Adv. with Mr. Bhupender Kumar, LA,

Central Pollution Control Board
Mr. Sanjeev Ralli, Adv.

Mr. Mukesh Verma and Mr. Blkuh Kumar Sinha,

Advs, for MPCB & State

Ms. Priyanka Swami, Adv. for Ghaziabad Nagar Nigam
Mr, Mukul Singh, Adv. for Ministry of Environment,

Forest and Climate Change

Ms. Priyanka Sinha, Adv. for State of Jharkhand

Mr. Atul Jha, Adv, For State of Chhattisgarh

Mr, A.D.N. Rao, Mr. Samar Bansal, Mr. Vinayak
Mehrotra and Mr. Sudipto Sarkar, Advs.

Mr. Atuj Arora, Adv. for M/s. Ecogreen G. Solutions

Ltd.

Mr. Haryinder Sekhon, Appearing in pemn
Ms, Aruna Mathur, Mr, Avneesh Arputham and Ms.
Anuradha Arputham and Mr. Amit Arora: Advs. For
State of Sikkim & Pollution Control Board
Ms. Hemantika Wahi and Ms. Puja slnﬂx, Advs, for

State of Gujarat

Mr. Abhishek Yadav, Adv. for State of U.P.
Mr. Guntur Pramod Kumar, Mr. Guantur Prabhakar &
Mr. Prashant Mathur, Advs. For Btate of Andhra

Pradesh
! " Dr. Abhishek Atrey, Adv. for MOEF

Mr. Raman Yadav, Adv. for Glmzhbnd Development

Authority

Mr.. Pragyan Pradip Sharma, Mr. Gane:h Bapu and
“~ Ms. Anagdivi Kumari Rathore, Advs. .
Ms. Alpsna Poddar, Adv, with Mr. Bhupender Kumar,

LA, CPCB

Mr. 8. Anand, Mr. R. Rakesh Sharma, Adv. for State
of Tamil Nadu & TNPCB:and Mr, Marutha S8amy, Adv.
Mr. D. Rajeshwar Raoand Mr. Madhukar Sharma,
Advs. for PWD, Transport Deptt. and Delhi Police

Mr. Amjt Agarwal and Ms. Asha N. Basu, Adv. for
West Bengal Pollution Contrel Beoard

Mr. Balendu Shekhar, , Adv. for East Delhi Municipal

Corporation

Mr, Yogmaya Agnihotri, Adv, for CECB
Mr. Shiv Mangal Sharma, AAG with Mr. Saurabh

Rajpal and Mr. Adhiraj Singh, Advs.

Mr, V.K, Shukla with Mr. Mahendra Gaikwad, Advs.

for State of M.P.

Mr. Charan Jeet Singh, Adv. for Mr. Tarunvir Singh
Khehar and Ms. Guneet Khehar, Advs. for Transport '

Deptt. & GNCTD

Date and Orders of the Tribunal
Remarks :
It Nos.
2:;:1:0 ;5 M.A. No. 176 of 2017
February The vintage car sports activity to be held on 24% to
23, 2017 ‘
ss 26th February, 2017 it permiticd subject tc the terms and |

!
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Item Nos.

20 to 25

February
23, 2017
ss

conditions that are contained in the order dated 27th

January, 2017. All the directions should be strictly
complied with and these cars will not be permitted to run
on road as a part of the regular traffic.

With the above directions M.A. No. 176 of 2017
stands disposed of.

Copy of this order be furnished by Dasti.

M.A. No. 84 of 2017, 85 of 2017, 86 of 2017, 221 of
2017, 222 of 2017 and 225 of 2017

All these applications are allowed and the Applicant
is permitted to get their vehicles’f registered which are
heavy diesel vehicles and are BS-IV a"compliant to
registered in Delhi, They shall be utlhzed only for the
purpose of carriage of petroleum proaucts w1thm the NCR.
These vehicles will not be used for any pqvate:purpose
and carriage of any liquid petroleum producté‘ for the
private party except the mentloned three Pubhc Sector
Companies. Bes‘des the above d1rect10ns other d1rect10ns
which are contamed in our order dated 299‘,..-’November,

2016 sha.ll also apply mutatls muta.ndxs The Applicant

1would be under obhga’uon to comply w1th the directions

strictly in its entirety.
With the above directions M.A. No. 84 of 2017, 85 of
2017, 86 of 2017, 221 of 2017, 222 of 2017 and 225 of

2017 stand disposed of. No order as to cost.

M.A. No. 53 of 2017 and M.A. No. 105 of 2017

The Applicant iy permitted to get his diesel vehicle
BS-IV compliant registered in Deihi subject to the

following:-




Item Nos.

20 to 25

February
23, 2017
ss

1. That Applicant in both these applications does not

have any diesei vehicle which is more than 10 years:
old. Proof thereof should be produced before the
Registering Authority.

2. All vehicles should be registered only if the vehicles
are BS-IV compliant and would have GPS system
installed therein.

3. They will be used only for carriage of LPG Cylinders
in NCR and will not be plied in NCR for any private
parties.

4. Directions contained in our order dated 29th
November, 2016 shall also apply mutatis mutandis
to these applications as well.

Applicant shall be responsible for s’gx’jct‘iébmpﬁance

of the order and directions of the Tribunal. o

With the above directions M.A..No. 53°0£2017 and
M.A. No. 105 of 2017 stand disposed of. No order as to

cost.

Mam Matter - =

We grant last and ﬁnal oppox'tumty ‘co M/s. Indian

2| oil Corporatmn, M/s Hmdustan ; troleum and Bharat

iy

Petroleum Company Lmted to ﬁle a complete status
report in relation to the heavy vehicles being used for
these companies directly or upon contract with private
parties for‘ carriage of petroleum and allied products in the
country more particularly in NCR, Delhi. It should be
stated in the affidavit-cum-report the number of BS-I, BS-
II, BS-IIII and BS-IV compliant vehicles and how old the
vehicles are. What is the scheme for phasing out of heavy

vehicles which are diegel vehicles more than 10 years old
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Item Nos.

20 to 25

February
23, 2017
ss

and the scheme of each of the company.

We make it clear that if this Status Report and
affidavit not filed within the time granted, the Managing
Director of all the above stated three companies would be
present before the Tribunal on the next date of hearing.
We make it clear that we wili be compelled to impose
heavy cost for non-compliance of the orders of the
Tribunal. List these matters on 2nd March, 2017.

Indian Oil Company within one week shall place
minutes of the meeting on Thursday i.e. 02nd March,

2017.

List all other Miscellaneous Appﬁcaﬁons on 28t

February, 2017.
|

t

(Dr. Ajay A Deshpande)




BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

(M.A. No. 1177/2017, M.A. No. 1314/2017, M.A. No. 1361/2017, M.A. No.
1366/2017, M.A. No. 1375/2017, M.A. No. 142472017, M.A. No. 1425/2017,
M.A. No. 1526/2017, M.A. No. 1503/2017, M.A. No. 15/2018, M.A. No.
43/2018, M.A. No. 96/2018 M.A. No. 134/2018, M.A. No. 206/2018, M.A. No.
207/2018, M.A. No. 208/2018, M.A. No. 301/2018, M.A. No. 302/2018, M.A.
No. 377/2018, M.A. No. 631/2018, M.A. No. 666/2018, M.A. No. 744/2018
M.A. No. 774/2018, M.A. No. 834/2018, M.A. No. 835/2018, M.A. No.
893/2018, M.A. No. 916/2018, M.A. No. 918/2018, M.A. No. 917/2018, M.A.
No. 877/2018, M.A. No. 878/2018, M.A. No. 879/2018, M.A. No. 880/2018,
M.A. No. 881/2018, M.A. No. 882/2018, M.A. No. 883/2018, M.A. No.
885/2018;, M.A. No. 886/2018, M.A. No. 900/2018, M.A. No. 901/2018, M.A.
No. 902/2018, M.A. No. 906/2018, M.A. No. 912/2018, M.A. No. 920/2018,
M.A. No. 995/2018, M.A. No. 996/2018, M.A. No. 1023/2018, M.A. No.
1024/2018, M.A. No. 1025/2018, M.A. No. 1026/2018, M.A. No. 1027/2018,
M.A. No. 1028/2018, M.A. No. 1032/2018, M.A. No. 1034/2018, M.A. No.
1035/2018, M.A. No. 1036/2018, M.A. No. 1037/2018, M.A. No. 1038/2018,
M.A. No. 1044/2018, M.A. No. 1045/2018, M.A. No. 1046/2018, M.A. No.
104772018, M.A, No. 1048/2018, M.A. No. 1052/2018, M.A. No. 1053/2018,
M.A. No. 1056/2018, M.A. No. 1072/2018, M.A. No. i07%;2018 MMA, Ng,
1080/2018, M.A. No. 1082/2018 M.A. No. 1128/2018, M.A. No. 1129/2018
MA. No.1141/2018, M.A. Nc. 1142/2G18, M.A. No. 1143/2018, M.A. No.
1144 /2018, M.A. No. 145/2018&M.A. No. 1146/2018) ‘
‘ In
Original Application No. 21/2014

IN THE MATTER OF:~
Vardhaman Kaushik Vs. Union of Indm

CORAM : HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON .
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER - ;=
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER :
HON’BLE DR. NAGIN NANDA EXPERT MEMBER )

.-i'

44

Present: . ,Applicant: - Mr, Saxuay Upadhyay,. Mt. Sumitra Jaiswa.l, a.nd Ms.

. Upama Bhattacharjee, ‘Advs.

.# Mr. Amber Sachdeva, in' person (MA No._'f’*

744/2018) -

-.Mr. Milan. Deep ‘Singh, Mr. .Arjuh Sawhney, Advsi».', i o

For applicant in M.A.. :NO 902 and 912/ 2018

» »Respondet»xts: o . Mrs. G. Indira, Adv forU‘l‘of Andaman and Nicobar :

Administration

Mr. Edward ‘Balho and Ms. Homeithlnm Advs. for'

State of Nagaland

Mr. Tagunvir Singh Khehar, Ms. Guneet Khehar
and Mr, Sandeep Mishra, Advs. for GNCTD -

Ms. Nigdhi Mohan Parashar and Mr. Umang Kumar
angh Aavs.

hii. . r«umay, Adv.

Mr. Jayesh Gaurav, Adv.

Mz, Caurnv Dubey, Adv. .

Mr. R. Rakesh Sharma, Adv. and Mr. V, Mowli, Adv. ‘

ior State oif Tamil Nadu and TNPCB

Mr. Pradeep Misra, Mr. Daleep Dhayani, Advs For

UGPPCB

Ms. Priyanka Sinha and Ms. Shrishti Sinha, Advs.
MS. Hemantika Wahi and Ms. Puja Singh, Advs.

Mr. Purshottam Kr.Jha, Adv.

Mr, Tayenjam Momo Singh, Adv,

Mr. Jayesh Gaurav, Adv. for JSPCB

Mr. Vihhav Misra, Ms, Saumya Misra and Mr.
Yashveer Singh, Advs. For DTC



-+ Mr. Dinesh Jindal, LO, DPCC

# Mondal, Advs.

Mr. Anchit Sharma, Ms. Satmita Ghosh and dMr,
Dipankar WAdhwa, ADvs. For DCB

Mr. Sandeep Singh and Mr. Vinay Pal, Advs. For
State of UP

Mr. Puja Kalra and Mr. Virendra Singh, Advs. for
NDMC and SDMC

Mr. Sumit Kishore, Adv. For PNGRB

Ms. Sakshi Popli, Adv. for NDMC

Mr. Rajkumar, Adv. CPCB

Mr, Girdhari Singh and Mr. Robin Bhati, Advs.

Mr. Rakesh Dewan, Adv.

Mr. Naginder Benipal, Adv.

Mr. K. Entaloi Sema and Ms. Nandini Singla, Advs.
Ms. Yogmaya Agnihotri and Ms. Prity, Advs. for
CECB

Mr. V.R. Shukla, Ms, Vijay Lnxmi Advs. for State
of M.P.

Mr. Purshuttam Kx. Jha, Adv. .

Mr. Atul Jha, Adv. for state of Chhattisgarh

Mr. Shyvodeep Roy and Mr. Rituraj Biswas, Advs.
For State of Tripura

Mr, Skuvodeep Roy, Mr. Vinayak Gupta, Advs.

Mr. Girdhari Singh, Mr. Robin Bhati, Advs.

Mr. Nishe Rajen Shonker, Adv. for State of Kerala
Mr. J. Rajesh for Mr. Ankur Chhibber, Advs.

Mr. Leishangthem Rochmani Kh. Adv. for State of
Magnipur

Mr. Sandeep Narain and Mr. Anjali Agarwal, Advs.
for SIAH

Mr. Anyj Sarma and Ms, Niharika Advs for State
of Goa and Goa State PCB  *

Mz. Mukul Singh, Adv. for MOEF & CC

Mr. Manish Kumar, Adv. for State of HP

Ms, Anu K. Joy and Ms. Nish® Raqjan Shonker, .
Advs,

Mr, Alim Anwar, Advs

Mr. Anil Grover, AAG Haryana thh -‘Mz. Saurabh
Sachdeva and Mr. Mishal Viz., Advs." "

Mr. Rajneesh Bhardwaj, Mz, Raj Kishan Gaur and
Mr. Rahul Sharma, Advs.

Mr. Narender Pal Singh, Ms. Aditi Smgh,%Advs And

Mr. Raja Chatterjee, -Mr. nyush Sachdev, Mr.
Abhinandini, Ms. Asha: Basu and .Ms. Aradhita
Ghosh Mondal, Advs. for state of West Bengal
#Ms. Asha Nayar Basu and Ms: Andhita. Ghosh

Mr. Devraj Ashok,Adv.

Mrs. Anuradha, Mr. Avneesh Ms Anuradha and
' Ms. Simran Jeet, Advs. for State of Sikkim

Mr. Guntur Prabhakar, Mr.-Guntur Pramod Kumar,

Mr. Praghant Mathur, Adv for State of A.P

Mrs. Aruna“Mathur, Mr. Avnessh Arputham, Ms.

Simran Jeet and Ms. Anuradha Arputham, Advs.

For state of Sikkim

Mr. Balendu Shekhar, Mr. Sriansh Prakash and Mr.

Rajkumar Maurya, Advs. For EDMC

Mr. Anil Shrivastav, Mr. Rituraj Biswas an dMs.

Sujaya Bardhan, Advs. For State of Arunachal

Pradesh

Mr. R. P, Pahwa, adv. |

Mr. Raman Yadav, adv and Ms. Varnita Rastogi, ‘

Adv

For G.D.A

Mr. Mukesh Verma, Adv.

Mr. Kamaljeet Singh, AAG

Mr. Rajiv Bansal, Sr. Adv., Mr. Kush Sharma, Mr.

Prateek Gautam and Ms. Fiza Saluja, Advs.

Mr. Jogy Scaria and Ms, Beena Victor, Advs,

Mr. Gauyav Dubey, Adv.

Mr. Gauyav Agarwal, Adv. for GDA

Mr. Rajneesh Bhardwaj, Mr. Raj Kishan Gaur and

Mr. Rahul S8harma, Advs. For Applicants in MAs.
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Mrz. Ravi Sikri Sr. Adv., Mr. Deepak, Mr, Shraym
Das and Mr. Arjun Syel, Applicants in MAs.

Ms, Bhoomika Nanda, Adv. for Applicant in MA i
Mr. 8.P, Singh Mahlaj, Adv. for Applicant in MA i
Mr. Tarang Gupta, Adv. for Applicant in MA !
Ms. Sonia Dubey, Ms. Kanchan Yadav and Ms. i
Surbhi Anand, Advs.

Mr. P. Venkat Reddy and Mr Prashant Tyagi, Advs. 3
Ms. Kritika Shukia, Adv. for NHAI i
Mr, Ravindra Kumar, Adv. for Gz. Noida Authority 5
Mzr. J. Rajesh, Adv, :

Mr. Shoeb Alam, Adv.

Date and ' Orders of the Tribunal
Remarks
ItemNo.9 | 1 This order will dispose of the applications f
July 27, !
2018 filed by purchasers/owners of BS-IV compliant
8

| new diesel vehicles to be usedéigs Ambulance/Fire

2,

| Services and vehicles used for carrymg petroleum

products/food products/transportation of

municipal solid waste/ sewer |
equipments/transporting LPG cyhnders
essential services. for seeking ébprovgl of this
vTribunal': to -register the saud vehiclés and
consequent ‘direction to the f? ‘Trénsport

Commissioner of the Transport Department,

- Govcrnment of NCT Delhi for- registering the said

vehicles.

2. This Tribunal directed that new diesel
vehicles will not be registered in NCT Délhi vide
order dated 11.12.2015 in O.A. No. 21/2014.
This order was passed having regard to the
deteriorating air quality in Delﬁi and the

established fact that diesel vehicles greatly

W
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Item No. 9

July 27,
2018

contribute to the pollution of air. It is well|

acknowiedged that heavy commercial diesel
vehicles greatly contribute to pollution of air’.
The order dated 11,12.2015 is as follows:

“As an interim measure till next date of
posting subject to hearing of all the
concerned parties, we direct that
Diesel Vehicles of more than 10 years
of age as already directed as well as
new diesel wvehicle would not be
registered in NCT, Delhi”.

The order dated 10.11.2016 is as follows:

“All the judgments and orders passed
by the Tribunal dated 26th November,
2014, 04th December, 2014, 07th April,
2015, 10th April, 2015, 18th May,
2015, 28th April, 2015 and 11th
December, 2015 in case "“of
Vardhaman Kaushik Vs. Union of India
& Ors. in Original Applicatior: No.
21/2014 and 10th December, 2015 in
the case of Vzkrant Kumar Tongad Vs.
Environment ' Pollution (Preventzon
Control} Authority & Ors. shall."be
applicable, mutatis mutandis, .to the
orders passed in the case of respectzve
N States and NCT, Delhz

: 3. The above order was made absolute on

10 1 1 2016 in respect of some other States also.

4. However, it has been brought to our notice
that out of category of diesel vehicles, private cars
and SUVs with the engine capacity of 2000 cc
capacity and above which were eaﬂier prohibited

by the Hon’ble Supreme Court vide order dated

! M.C. Mehta Vs. Union of India (UOI) and Ors., 1999(6) SCC 9; (2002 (4) SCC 356] and {2016 (4) SCC 269]
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Item No. 9

July 27,
2018

h

" capacity  of 2000 cc and’

| Order dated 12.08.2016:

16.12.2015 in Writ Petition (Civil) No.

13029/1985 in the case of M.C. Mehta Vs.

U.0.I. and Ors., were permitted subsequently
vide order dated 12.08.2016 subject to certain
conditions i.e. upon deposit of 1% of ex-show
room price of every diesel car that is sold by any
manufacturer/dealer in Delhi & NCR region
towards environment protection charge. The

order of the Hon’ble Supreme Court dated

:/'16.12.2015 is as follows:

“Having given our:: anxious
consideration to the submissions made
at the Bar, we are of the view that'the
new commercial light dutydiesel
* vehicles can for the present continue
being registered in Delhi on account of
the dependence of the public on ‘such
vehicles for supply of essentials. There,
is, ---however,” no reason why
registratton of private--cars “tand
SUVs-using” diesel with-an engine

_ should” not-be banned uptc 331»t
March 2016 »

" “We accordingly- dtrect that the CPCB
shall open « separate account in a
Scheduled public sector bank to receive
the amount representing 1% of the Ex-
show room price of everu diesel car that
is sold by any manufacturer/dealer in
Delhi and NCR region. The deposit of
the amcunt alone shall entitle the
manufacturer/dealer or the
purchaser of the car to have the car
registered within Delhi or NCR
region. Qur order dated 16.12.2015
shall to that extent stand modified. We,
however, lecave ocpen the question
whether cars less than the capacity of
2000 cc using diesel fuel should also be
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Item No. 9

July 27,
2018

subjected to a similar charge. So also
the question whether the rate of the
charge ought to be limited 1% or raised
is left open to be determined at an
appropriate stage. We all the same
make it clear that any such
enhancement in the charge if so
directed by the court would not have
any retrospective effect.”

S. The Hon’ble Supreme Court, thereafter, on
13.04.2017 prohibited the registration of vehicles

other than BS-IV compliaht sold before

N 7»31 03.2017. Those sold afte; 01 04.2017 could

"l pe registered. However, there is™ ‘no specific

direction that heavy duty commercxal diesel

vehicles which are BS-IV comphant .;,;could be

| registered. The order is as follows:

“Accordmgly, for detailed reasons that
will follow, we direct that: ki
(a) On and from Ist Apnl 2017 sugh
vehicles that are not BS-IV compliant
~ shall not be sold in“‘India by%any
“::manufacturer or dealer, that is.to say
‘that.! such : vehicles whether two
wheeler, three wheeler, four-wheeler or
« sicommercial vehicles will not be sold in
India by the manufacturer or dealer on
and from 1st April, 2017.
(b) All the vehicles registering
authorities under the Motor Vehicles
Act, 1988 are prohibited for registering
such vehicles on and from 1st April,
2017 that do not meet BS-1V standards,
except on proof that such a vehicle has
already been sold on or before 3lst
March, 2017.”

6. The effect is that the heavy duty diesel

vehicles even if they are BS- IV compliant are not
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Item No. 9

July 27,
2018

e is more than 10 years: old for the
purpose of transportation, %

e

being allowed to be registered which hag led tEI

fiiing of the presert applicatior

!

7. On 30.01.2018, the Tri " considere

applications of BS-IV complian . diesel :

véhicles owners engaged for pu of esse

services and permitted their reg on su

to certain conditions. The said o | . as follow . .
“We, therefore, allow these «  ations

directing the Transport. Comrr ~ioner,
Transport Department, Governr < of
NCT Delhi to register the’ 3S-1V
compliant vehicles referredw »Hn the
said applications on the " followzng
conditions:- :
1. That the new vehicles thi
sought to be registered now should be
BS-1V compliant. '
2. The Applicant shall file an Affidavzt
before the Tribunal as well .as before
RTO that they do not possess’or engage
any diesel ‘vehicle/ truck/ tanker which

o, 3. Itis:also directed to furnish,, detazls of
“+"the other vehicles. owned: by this

Applicant in the form of Ajﬁdavzt;

4. The ‘said vehicle should be duly
- maintained and used?only sfor exclusive
~ purpose of carryznf petroleum products

and providing essential services or as

indicated herein and no other use.

5. It should not increase the width or

height of the vehicles and it should be

strictly within the specified limit. _

6. All these vehicles will be fitted with
- GPS.

7. The log-book shall also be

maintained.”

p.

8. On the above pattern, certain other orders

are also said to have been passed. Thus, the

~4

e
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July 27,
2018

"tin the

-, reproducedéa]gq\vte‘.""\ E

understand that

parties

unless expressly
permiticd and subject to further conditions
mentioned above, other BS-IV compliant diesel

vehicles cannot be registered.

9, On the above basis, we are of the view that
applications filed by the owners of BS-IV
compliant new diesel vehicles engaged in

Ambulance/Fire Services and vehicles engaged for

carrymg petroleum products / food products/

¥

transportatlon of municipal sohd waste/ sewer

cleaning equipments/ transportmg LPG cyhnders

and such other esgential services et& wﬂl stand

L 25

allowed on the same conditions as are’ me gf"t,loned

Tribunal order dated 30.01.2018

.",,

5, 1
10.. We now comev to the apphca.tlons of owners |

o SRR

of d1ese1 vehlcles in chstncts Moradabad Meerut,

Bulandshahar and Muggg'amagar seeking parity

with orders of the Tribunal dated 13.10.2017

passed in OA No, 21/2014 in the case of

Vardhaman Kaushik Vs. Union of India & Ors. and

connected matters, wherein, the Tribunal
permitted the use of the vehicles for 3 years after
10 years on the ground that the time was required

for setting up of CNG fuel stations,

BT
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Item No. 9

July 27,
2018

11. Accordingly, we pass same order and direct

that the said vehicles will be permitted for the
unexpired period of 3 years in the said area and

on the same conditions that they will not enter

NCT Delhi.

12. The other applications have been filed
seeking permission to continue the use of 10

years old diesel vehicles or registration of new

.diesel vehicles which are not BS-IV compliant or

which are not needed for essential services. Such
applications cannot be allowed, since the order of

the Tribunal dated 11.12.2015 prohibits diesel

. | vehicles and exception has been made onl)gm the

g e

case of vehicles engaged for essential services,

pending alternatives being explo;féd.

| 13 This ,ordEr;iﬂayanot be treatedrgsé‘vé‘fpfecedent
| for pérrnitting,,\dﬁicﬁes'ell,ﬁivehicleg ‘even” for essential

services for all times to:come unless orders of the

Tribunal dated 11.12.2015 and 07.10.2016 are
vacated. It has not been brought to our notice
that in any order of this Tribunal or the Hon’ble
Supreme Court diesel vehicles other than diesel
cars/SUVs of 2000 cc capacity and above, even if
BSIV compliant, can be uncondiﬁbnally registered

in the NCT. Though Tribunal has made exception




in respect of vehicles meant for essential services

Item No. 9 i .
on ad hoc basis, such exception has not been

July 27,
2018

made across the board.

14. The matter having been disposed of, it is
made clear that such applications in a decided
matter cannot be allowed to be entertained for all

times. Remedy of the aggrieved parties may be to |

challenge the order of the Tribunal dated

|11.12.2015 and 10.11.2016_ instead of filing

application in this Tribunal.

]

15. Accordingly, all these apphcation§ - stand

disposed of. If any of the apphcatmns is. not on
- | the issue of d1ese1 vehicles, liberty to mentlon for

a separate hearing.

...................................... ,EM

(Dr. Nagin Nanda)
~27.07.2018

10
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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A.NOS.371, 372, 375, 376-377, 378-379, 380-381, 382, 383-384,
385-386, 387, 388, 389, I.A.NO.390 IN I.A.NO.380-381, 391-392, 394,
397-398, 399-400, 401, 402-403, 404, 405-406, 407-408, 409-410,
411-412, 413-414, 415-416, 418, 419-420, 421-422, 423, 424,
' 426-427, 428-429, 430-431, 432, 433, 434, 435-436, 437-438,
I.A.NOS.439-440, 441-442, 443-444, 445-446, 447-448, 449, 450-451,
452, 453 and 454 IN I.A.NO.365 IN I.A.NO.345 in Writ Petition(s)
(Civil) No(s). 13029/1985

M.C.MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)
(for impleadment and intervention and directions and clarification/
modification/ recall of order and appear and argue in person and
exemption from £iling O.T. and permission to take on record
additional documents in I.A.Nos.380-381 and modification of order
dated 16.12.2015 and 05.01.2016 and appln. for re-composition,
rejuvenation and modification of EPCA and office report)

WITH

W.p. ¢( No.116/2013
(With Office Report)

W.P. (C) No.728/2015

(With Directions and Ex-parte stay and Impleadment and Office
Report)

W.P. (C) No.253/20i6
(With Office Report)

Date : 30/04/2016 These applications were called on for hearing today.

CORAM :
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE A.K. SIKRI
HON'BLE MRS. JUSTICE R. BANUMATHI

For Petitioner(s)

Signature Not Verified

Dm Mr. Harish N. Salve, Adv.
] Sr. Adv.(A.C.), Adv.

Mr. Sidhartha Chowdhury (A.C.), Adv.
Ms. Apartajita Singh (A.C.), Adv.




ot

For Respondent(s)

(For intervenor)

(For applicant
In JIA No.380-381
Of 2016)

{(Union of India)

124

Mr. A.D.N. Rao (A.C.), Adv,
Petitioner-in-person
Applicant-in-paerson

Mr. RX.S. Suri, Sr. Adv.
Mr. Avinash Kumar, Adv.

. K.K. Venugopal, Sr. Adv.

Mr

Ms. Pooja Dhar, Adv.

Mr. Suhasini Sen, Adv.

Mr. Shradha Deshmukh, Adv.
Mr. Zeeshan Diwan, Adv.

Mr. D.N. Goburdhun, Adv.
Ms. Pallavi Chopra, Adv.

Mr. S.N. Terdal, Adv.
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. Arti Singh, Adv.

. Anand S. Pathak, Adv.
Nikhil Nayyar, Adv.

. Amit Kr. Mishra, Adv.
Akshat Hansaria, Adv.
Dhananjay Baijal, Adv.
N. Sai Vinod, Adv.
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Tushar Mehta, ASG

. Ajay Bansal, Adv.

. Gaurav Yadava, Adv.
Aum Mangalassrry, Adv.
Harsha Reechra, Adv.
Praveen Swarup, Adv.

.

Kapil Sibal, Sr. Adv.

Vijay K. Sandhi, Adv.
Cauveri Birbal, Adv.
Avantika, Adv.

Adit Pujari, Adv.

. Maninder Singh, ASG
Mahavir Singh, ASG

. Vikas Bansal, Adv.

. Neeraj Kr. Sharma, Adv.
. Minakshi Dubey, Adv.
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. Gopal Subramaniam, Sr. Adv.
. Mohan Parasaran, Sr. Adv.

C.S. Vaidyanathan, Sr. Adv.

Sujeeta Srivastava, Adv.
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(For Delhi Police)

(Central Warehousing
Corporation)

(For applicant)

(For applicant)

Mr. Rajesh Kr. Singh, Adv.
Mr. Kaushal Yadav, Adv.

Mr. Prabal Bagchi, Adv.

Mr. Akash Jindal, Adv.

Ms. Snidha Mehra, Adv.

Ms. Savdamini Sharma, Adv.
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Mr. Ranjeet Kumar, Adv.

Mr. Prabhas Bajaj, Adv.

Mr, Akshay Amritanshu, Adv.
Mr. Kaushal Yadav, Adv.

s. Pinky Anand, ASG
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Mr. Shadman Ali, Adv.

Mr. R.K. Rathore, Adv.
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Mr. Zaid Ali, Adv.

Mr. D.S. Mahra, Adv.

Dr. A.M. Singhvi, Sr. Adv.
Mr. Shyam Divan, Sr. Adv.
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Ms. Natasha Sehrawat, Adv.
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Mrs. Manik Karanjawala, Adv.
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. Vikas Singh, Sr. Adv.
K.K. Tyagi, Adv.
Iftekhar Ahmad, Adv.
Sarvam Ritam Khare, Adv.
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Arjun Sayal, Adv.
Abhinav Rastogi, Adv.
Manu Seshadri, Adv.

S. Satya Mitra, Adv.

J.N. Dubey, Sr. Adv.
Anurag Dubey, Adv.
Anu Sawhney, Adv.

T. Haldia, Adv.
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P. Vishwanath Shetty, Sr. Adv.
Vipin Singhania, Adv.
Manjula Gupta, Adv.
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{State of U.P.)

(Min. of Environ-
ment)

(I.A. No.424 & 434)

(Min. of Surface

transport)

(For DDA)

(For CPCB)

(For Applicant)

(For NHAI)

(For Intervenor)

(Indian Newspaper

Amit Singh, Adv.

Samir Ali Khan, Adv.
AbL:ishek Chaudhary, Adv.
Garvesh Kaisra, Adv.
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. Meenakshi Grover, Adv.
. G.S. Makkar, Adv.
V. Mohana, Adv.
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Shyam Divan, Sr. Adv.
. Yashraj Singh Deora, Adv.
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. Shadman Ali, Adv.
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Rahul Khurana, Adv.
. Sanjay Bishwas, Adv.
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Sanjay R. Hegde, Sr. Adv.
. Srishti Govil, Adv.

. Saurabh Bhagydwaj, Adv.
Balaji Srinjivasan, Adv,
Nitin Sarvanan, Adv.

Vijay Panjwani, Adv.

Siddharth Jain, Adv.
Sameer Jain, Adv.
Rabin Majumder, Adv.
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Anurag Gupta, Adv,
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Udayan Jain, Adv.
Heena Sharma, Adv.
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Indira Jaisingh, Sr. Adv.

Chirag M. Shroff, Adv.

aAmit Sibal, Sr. Adv.

. Kamaldeep Dayal, Adv.
. Rishi Agrawala, Adv.
. Ankur Saigal, Adv.

. E.C.Agrawala, Adv.

Rishabh Parikh, Adv.

Monika Gusain, Adv.
Hari Om Yaduyvanshi, Adv.

Anuj Berry, Adv.
Maneka Khanna, Adv.
S.S. Shroff, Adv.

. Kunal Chatterji, Adv.

. Rakesh Kumay Khanna, Sr. Adv.

Surya Kant, Adv.
Dushyant Parashar, Adv.
Pranav Vyas, Adv.
Vandita Jain, Adv.
Shefali Jain, Adv

A.M. Singhvi, Sr. Adv.
Sandeep Narain, Adv.
Amit Bhandari, Adv.
Avishkar Singhvi, Adv.
S. Narain & Co., Advs.

Sudhir Nagar, Adv.

. Rabin Majumder, Adv.
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Ms. B. Sunitha Réo, Adv.
Mr. Yash Raj Singh Deora, Adv.
Mr. Balaji Srinivasan, Adv.

UPON hearing the counsel the Court made the following
' ORDER

I.A. No.401 403 of 201

These applications have been £filed by South Delhi
Municipal Corporation and North Delhi Municipal Corporation
seeking permission for registration of diesel vehicles used for
collection and transportation of garbage on diesel based HCV
and MCV vehicles. Mr.Mehta, learned counsel appearing for the
applicants submits that the National Green Tribunal, New Delhi
has by its order dated 11.12.2015 prohibited registration of
the aforementioned category of vehicles since they. run on
diesel fuel. Learned counsel for the applicant submits that
they had moved an application before the NGT for modification
of its order but the NGT has declined to consider the same in
view of the pendency of present proceedings before this Court.
He submits that this Court could clarify that pendency of these
proceedings in this Court shall not prevent the NGT £from
considering and making suitable orders for
vacation/modification of its earlier oxders so as to permit
registration of the vehicles which the NDMC and SDMC use within

their respective areas. We see no reason to decline that

go



prayer. The NGT is permitted to suitably consider and pass

appropriate orders by modification/vacation of its earlier
orders in respect oI the diesel vehicles which the NDMC and

SDMC use for removal and transportation of solid waste in

Delhi.

These I.As. are disposed of with that observation.

I.A. No.447-448 of 2016

Heard.

On the analogy of our order dated 31.03.2016 passed in I.A.
No.393 of 2015, we permit registration of vehicles mentioned in
para 3 of the application purchased by and for use by the Delhi
Police sﬁbject to the condition that the purchasers shall deposit
ECC at the rate of 30% of the purchase value before registration.
The deposit shall be made before the Delhi Pollution Control
Committee and a proof of deposit produced before the Transport
Authority at the time of registration.

These I.As. are accordingly allowed and disposed of.

I.A. No.454 of 2016 i

For the reasons stated in the application, we permit
registration of 192 and 58 (total 250) waﬁer tankers of the
category mentioned in para 5 of the application purchased by Delhi
Jal Board to augment supply of water in different parts of the

capital. We make it clear that the vehicles in question shall be

o
o
v
e
i
E
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| 8
used by the Board entirely for providing drinking water to the
residents of Delhi since the new vehicles are replacing the older
vehicles earlier used for the said purpose. The registration shall
however be free from any environment cess charge on the same.

These I.As. are accordingly allowed and disposed of.

I.A. No.397-398 of 2016

Objections, if any,  shall be filed by the learned amicus

'

curiae within four weeks.

I.A No.407-408 of 2016

Learned counsel for the applicant seeks leave to withdraw
these applications with 1liberty to approach the National Green

Tribunal, New Delhi for appropriate relief and direction.

The applications are dismissed as withdrawn with the liberty

prayed for.

I.A. No.449 of 2016

Heard. |

For the reasons stated in the application we pefmit
registration of 10 diesel vehicles used as water tankers and 2
tractors with trolleys for being used in £he NDMC area for supply
of water to the residents in the said area. The registration shall

be without payment of any cess.

The application is allowed and disposed of accordingly.




I.A. No.391-392 of 2016

Heard.

We clarify our order dated 09.10.2015 and 16.12.2015 to the
extent that vehicles running on CNG fuel shall not be liable to pay
the environment compensatory cess while entering Délhi.

The I.As. are accordingly disposed of.

I.A. No.441-442 of 2016

Post these application after the learned amicus curiae has

filed response to the same.
I.A. N =45 £ 20

Heard.

We see no reason to entextain these application which are

hereby dismissed.

We make it clear that order regarding charges/recovery of ECC
in terms of the direction issued by order dated 09.10.2015 and

26.02.2016 shall continue pending further orders from this Court

and shall be applicable to all trucks entering Delhi unless

otherwise exempted by any order of this Court.

I.A. No.371-372 of 2016

Mr. J.N. Dubey, learned senior counsel submits that since the

applicant does not wish to pursue these applications as their




e 1256

»

10

grievances stands redressed by the Government.
These applications are accordingly disposed of as infructuous.

We order accordingly.

I.A, No.432 of 2014

Heard.

The constitution of EPCA in texms of para 7 of this
application is permitted subject of course to the conditions that
Society of Indian Automobile Manufacturers shall also be entitled
to nominate one Member in the reconstituted EPCA. The Society
shall nominate their representative within four weeks from today.
The reconstituted authoxity shall have Jjurisdiction over the
national capital region as defined in clause (f) of Section 2 of
the National Capital Region Planning Board Act, 1985 and shall have
the mandate to deal with all such matters as have been outlined in

para 8 of the application.
I.A. is accordingly disposed of.

I.A.NOS. 375, 376-377, 378-379, 380-381, 382, 383-384, 385-386,
387, 388, 389, I.A.NO.390 IN I.A.NO.380-381 394, 397-398, 399-400,

402 404 405-406 9- -4 413~ 415~
419-420, 421-422, 423, 424, 426-427, 428-429, 430-431, 433, 434,

435-436, 437-43 I.A.NOS.439-440, 441-442, 443-444, 445-446 452

453 in W.P No.1302 9

List all these applications along with connected writ
petitions on Monday, 9* May, 2016 at 2.00 p.m.

(Ashok Raj Singh) (Veena Khera)
Court Master Court Master
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

WRIT PETITION (CIVIL) NO. 13029 OF 1985

M.C. Mehta .... Petitioner(s)

Versus
Union of India .... Respondent(s)

With CA.No.8187/2019 & CA.No0s.3610-11/2019
ORDER

C.A.N0s.3610-11/2019-New Delhi Municipal Council

1. In this appeal, the appellant New Delhi Municipal

Council is assailing the order dated 18.12.20i8 in

A.No0.1047/2018 and the order dated 18.01.2019 passed
on Review Application No.12/2019 in OA.No.1047/2018 by
which the application filed by the appellant seeking
direction to the Transport Authority to register the water
tanker/trucks for essential services was rejected. In the
pending appeal an application in 1.A.N0.61047/2020 is also
filed by the appellant seeking that the Transport

Department of GNCTD be directed to register 20 number of

WP (C) No.13029/1985

>

®)



BS-IV Compliant Diesel driven water tankers purchased by

the appellant.
C.A.No.8187/2019 - Delhi Cantonment Board

2. This appeal is filed by the Delhi Cantonment Board
assailing the order dated 22.07.2019 passed by the NGT in
M.A.No.160/2019, MA.No.l67/2019 and MA.No.171/2019
in OA.No.21/2014 dismissing the application filed by the
appellant seeking to direct the Transport Department to
register the water tankers purchased by the appellant which

are BS-IV Compliant diesel vehicles purchased on

31.10.2018.

s

 LA.No.101010/2020 in WP (C) No.13029/1985

3. This application is filed by the applicant Narbada
Travels seeking directions to the GNCTD to register two
TATA LP vehicles purchased by the applicant prior to

31.03.2020 and are‘BS-IV.compliant.

1.A.N0.101018 in WP (C) No.13029/1985

4., This appHcation is filed by the applicant Mrs.

‘Meenakshi Virmani seeking to direct GNCTD to register the

WP (C) No.13029/1985
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TATA LPO, 1613 Bus purchased by the applicaht prior to

31.03.2020 and is BS-IV compliant.

5. The above appeals and applications seeking such
direction for registration of the vehicles are filed in view of

the restrictions stipulated in the Petition bearing WP(C)
No.13029/1985 titled M.C. Mehta vs. Union of India and

Ors. However, as gnd when the need for registration of
vehicle arose, applications were filed before this Court.
Since applications seeking registration of three types of
vehicles (a) CNG vehicles (b) BS-IV compliant vehicles and
(c) BS-VI Compliant vehicles, being used for essential
public utility services were made, this Court by the order
dated 18.09.2020 directed the Environment Pollution
Control Authority (EPCA) to scrutinize the pending cases
and submit a report to this Court so that a common order

could be passed.

6. In view of such direction the EPCA has filed its detailed
reporc No.116 dated 28.09.2020. In the said report the

EPCA has referred to the pending applications inter alia

relating to the appellants herein ‘namely, New Delhi

WP (C) No.13029/1985
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BS-IV diesel light-heavy duty vehicles to be allowed registration

Public agency Vehicles required for No.
1 | New Delhi Municipal Council Water tankers 20
2 | North Delhi Municipal Corporation | Water tankers/jetting machines | 30
3. | Delhi Police Travel of police outstation 1
4. | Delhi Cantonment Board Water tankers ' 2
5 | I&FC Department/Delhi Govt Ambulance 1

3. BS-III non-road category of vehicles (as per the
current applicable emission norm as notified by
MoRTH), registered under the category of CEV-
TREM may be permitted to be registered.

4. BS-VI diesel light and heavy-duty vehicles

used for public utility and essential services

may be permitted to be registered.”
7. Considering the above recommendations and on taking
note of the fact that the water tankers are used for the
public utility and essential services the prayer made in the
appeals bearing C.A.N0.3610-11/2019, C.A. No.8187/2019
and the application bearing IA.N0.61047/2020 are liable to

be allowed.

IA.No.101010/202 and _101008/202C in WP(C
No.13029/1985:

8.  As noted above the details of the purchase made by the
applicants in these applications was not a part of the
consideration inade by the EPCA and as such is not

contained in the report. However, the yardstick as

‘WP (C) No.13029/1985
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applicable to all 6ther cases will have to be made applicable
herein. In that view a perusal of the details indicated in
IA.N0.101010/2020 would disclose tﬁat the two vehicles
were purchased on 07.03.2020 and 11.03.2020 respectively.
In respect of the two vehicles namely TATA LPS09/49WB
and TATA LPO 1613, the date of temporary registration and
the display on the e.Vahan portal is 11.03.2020 and

13.03.2020 respectively.

9. InIA.No.101018/2020 the vehicle TATA LPO 1613 was
purchased on 11.03.2020 and the temporary registration
was on the same date. It is shown in the e.Vahan portal on
13.03.2020. That apart the vehicles involved in these two
applications are CNG variant and BS-IV Compliant. This
Court in the order dated 18.09.2020 had observed that
insofar as CNG vehicles are concerned there cannot be any
valid objection for the registration of the vehicles as the
emission from these vehicles is within the limits and had
directed the vehicles to be registered. Hence both these

applications are liable to be allowed.

1.A.No.108186 OF 2020 in WP(C) No.13029/1985
Indian Qil Skytanking Pvt. Ltd.

WP (C) No.13029/1985
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10. The applicant M/s Indian Oil Skytanking Private Ltd.
has filed the instant application seeking direction to the
Transport Authority (Govt of NCT of Delhi) to register 3
(Three) BS-IV Hydrant Dispensers to be used for the
purpose of deliveﬂné Aviation Turbine Fuel to the aircraft
tanks at Indira Gandhi International Airport, New Delhi.

The details of vehicles are as hereinbelow;

S.No Description of | Engine No. Chassis No.
Vehicles

1. Goods Carrier/Truck | SLT4GTZ244880 | MBUZT54XGT0251339

2. Goods Carrier/Truck | SLT4GT244556 | MBUZT54XGT0251052

3 Goods Carrier/Truck | SLT4GT244772 | MBUZT54XGT0251314

11. The applicant, a Joint Venture Company promoted by
M/s Indian Oil Corporation Ltd. and M/s Skytanking
Holding GmbH, Germany is engaged in the business of
handling Jet Fuel for Airlines on behalf of the suppliers,
Operations and Maintenance of Fuel Farm and into Plane
services for all national and international airlines operating
in Delhi, Mumbai and Bangalore Airports. To engage
themselves in the said business the applicant has

purchased three goods carriers/trucks on 30.08.2018 and

WP (C) No.13029/1985
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have obtained temporary registration certificates on
30.08.2018. The applicant contends that the National
Green Tribunal had directed conversion of buses, coaches
and other vehicles plying at the airport to CNG fuel within
'six months from the order dated 24.11.2017. This Court
while modifying the said order of NGT through its order
dated 06.08.2018 had removed the words “other vehicles”.
In so far as the vehicles purchased by the applicant, it is
pointed out that since they are designed to carry highly
inflammable product, CNG and petrol fuelled engines
cannot be used as per the norms of Government. The said
Hydrant Dispensers are heavy duty vehicles and are diesel
powered engines so that they can generate sufficient torque
for the vehicles to supply required power for its multiple
functions. It is also stated that the sophisticated and costly
equipments are mounted on BS v compliant ICV of ASML
ISUZU Limited. In that light the applicant is seeking

registration of the vehicles.

12. Having taken note of the averments contained in the

application, it is also to be noted that as indicated above
|

WP (C) No.13029/1985
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this Court had through its order dated 18.09.2020 directed
the Environment Poilution Cdntrol Authority (EPCA) to
submit a report aiter scrutinizing the pending cases.
Though the said report related to the vehicles purchased
and awaiting registration in respect of certain other public
utility services, the consideration made therein would be
relevant in this case. In that regard, as noted the EPCA,
inter alia has recommended that BS-IV diesei, light and
heavy-duty vehicles used for public utility and essential
services, where CNG petrol variant are not available and
which had pending épphcaﬁon before the Supreme Court
may be registered. As noted, though the instant application
wastl"lot pending at that stage, the nature of activity of the
applicant is for public utility and essential services.
Peculiar to its nature of activity, no other vehicle can be
used, and the vehicle had been purchased on 30.08.2018,
much prior to the cut-off date. The fact that 'the vehicles are
used for carrying inflammable product, in which
circumstance a diesel vehicle is to be used cannot be lost

sight of. These vehicles are also BS-IV compliant which was

WP (C) No.13029/1985
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the norm as on the date of purchase. Hence, an exception

is required to be made.
13. In view of the above:

(1) CA.No0.3610-11/2019 and 1A.No.61047/2020 are
allowed. @ The Transport Department GNCTID is
directed to register 20 numbers of BS-IV Compliant
water tankers, the details of which is referred to in

the report dated 28.09.2020 of EPCA

(2) C.A.No0.8187/2019 is allowed. The GNCTD is
directed to register two water tanker vehicles, the

details of which is indicated in the report of EPCA.

(3) IA.No0.101010 /2020 is allowed. The GNCTD is

~ directed to register two vehicles detailed in the
application. |
(4) IANo.101018/2020 is allowed. The GNCTD is
directed to register the vehicle detailed in the
applicafion.
(5) I1.A.No.108186/2020 is allowed. The GNCTD is

directed to register 3 Diesel BS-IV Commercial

WP (C) No.13029/1985
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Vehicles of SML ISUZU make detailed in the
applicationr.

(6) No costs.
...... 0000080 CO000INRROOOPOS !OwII
(S. A. Bobde)
............. OO..I.!.'.O'!'OO'O'.O"J'
(A. S. Bopanna)
.................................. ‘..J

(V. Ramasubramanian)
NOVEMBER 02, 2020
NEW DELHI

WP (C) No.13029/1985
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS )
NOTIFICATION —
New Delhi, the 13th September, 2018

G.5.R. §THE)—Whercas the drali rules further to amend the Central Motor Vehicles Rules, 1989 wers
published, as required under sub-section (1) of section 212 of the Motor Vehicles Act, 1988 (59 of 1988, vids
potificationof the Governmest of India in the Ministry of Road Transport and Highways number GSR. 547 (E), dated
© the 13% June, 2018 in the Gazene of India, Extraordinary, Pac-Ii, Sectivn 3, Sub-section (), inviting objections s
. suggestions from all persons likely to be affected thereby, before the expiry of the peried of thirty days f*em the dateon

which copies of the Gazette containing the said notification were made available to publie:

And whereas, copies of the said Gazette notification were made available to the public on the 13® June, 2028

; And whereas, objections and suggestions received from the public in respeet of the said draft rules have been
considered by the Central Government; . ‘

Now therefore, in exercise of the powers conferred by section 110 of the Motor Vehicles Act, 1988 (59 af.
1988), the Central Government bereby makes the following rules further to amend the Central Motor Vehicles Rules,
1989, namely: ~

1. (1) These rules may be called the Central Motor Vehicies {12% Amendment) Rules, 2‘01&
{2) These rules shall come into force from the date of their publication in the Official Gazetie,
2. in the Central Motor Vehicles Rales. 1989, in rule 115, in sab-rule (15),-

- {i) i clause (a), after the sixth pmv:so &x}d bcfem the Explanation, the fcﬁomg provxsc shall be inserted,
namely:-

“Provided also that nethmg in this clause shall apply to the special purpose vehicles (armoured and other
specialised vehicles) used for opemumal purposes for maintenance of law and order and internal security,
for a period up to 31* December, 2019;™;

(iiy in clause (aa}, the following proviso skan be mserted, namely:-

“Provided that nothing in this clause shall apply to the special purpose vehicles (armoursd and other
specialised vehicles) used for operational purposes for maintenance of law and order and internal security,
fora;)modtxptaal“!)wmber 20197,

[No RT-11017/05/2016-MVL]

ABHAY DAMLE, Jt. Secy.

Note:-The principal rules were published vide number G.S.R.590(E) dated the 2™ June, 1989 and last amended vide
number GSR 749(E) dated 7° August, 2018,

Uploaded by Dte. of Printing af Goverment of India Press, Ring Read, Mayapurni, New [Delli-1 10064
ard Publishe s by the Controler of Publications, Dethi-] 14054 Digitally <
ALOK — Dy sores

By ALOH KUMAS

KUMAR Oxe i s

54
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 1st August, 2019

G.S.R. 547(E).—~Whereas the draft rules further to amend the Centrat Motor Vehicles Rules,
1989, were published, as required under sub-section (1) of section 212 of the Motor Vehicles Act,
988 (59 of 1988), vide notification of the Government of India in the Ministry of Road Transport and
Highways number G.S.R. 292(E), dated the 9th April, 2019 in the Gazette of India, Extraordinary,
Part I, section 3, Sub-section (i), inviting objections and suggestions from affected persons before the
expiry of the period of thirty days from the date on which copies of the Gazette containing the said
notification were made available to public;

. And whereas, copies of the said Gazette nouﬁcanen were made available to the public on the
9" April, 2019, z

And whereas, objections and suggestions received from the public in respect of the said draft
rules have been considered by the Central Government;

Now, therefore, in exercise of the pow:fs conferred by section 110 of the Motor Vehicles
Act, 1988 (59 of 1988), the Central Government hereby makes the following rules further to amend
the Central Motor Vehicles Rules, 1989, namely: —

1. Short title and commencement. —(1) These rulcs may be called the Central Motor Vehicles
(Seventh Amendment) Rules, 2019,

(2) These rules shall come into force from the date of their publication in the Official Gazette.
2. Inthe Central Motor Vehicles Rules, 1989, in rule 115, in sub-rule (15),-
(a) in sub-rule (15),-

(i) in clause (a), in the seventh proviso, the word, figures and letters “for a period up to
31" December, 2019” shall be omitted;

(i) in clause (aa), in the second proviso, the word, figures and letters “for a period up to
31st December, 2019” shall be amitted;

{b) in sub-rule (18), after clausé {ii}, the feiiowzng proviso shall be inscﬁed, namely:-

“Provided that nothing in this sub-rule shall apply to the motor vehicle used for Government
Furposes relating to the defence of the country which is registered under section 60 of the Act
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Note : The principal rules were published in the Gazetie of India, Extraordinary, Part-II, Section 3,

and to the special purpose vehicle (armoured and other specialised vehicle) usesd for
operational purposes for the maintenance of law and order and intemal secunity.”.

{F. No. RT-11017/05/2016- MVL|
PRIYANK BHARTL It. Secy.

Sub-section (i), vide notfication number G.S.R. S90(E), dated the 2™ June, 1989 and lastly
amended vide iotification number G.S.R. S11(E) dated 20.07.2019, N
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION )
New Delhi, the 12th March, 2021

G.S.R. 17E)~The followirg draft of certain rules further to amend the Central Motor Vehicles Rules,
1989, which the Central Government proposes to make in exercise of the powers conferred by sub sections (7) and
{10) of section 41 of the Motor Vehicles Act, 1988 (59 of 1988), is hereby published as required by sub-section (1) of
section 212 of the said Act for information of all persons likely to be affected thereby; and notice is hereby given that
the said drafi rules shall be taken into consideration after the expiry of thirty days from the date on which the copies of
this notification, as published in the Official Gazette, are made available to the public;

Objections and suggestions to these draft rules, if any, may be sent fo the Joint Sccretary (MVL, Transport &
Toll}, Ministry of Road Transport and Highways, Transport Bhawan, Parliament Street, New Defhi-110 001 or on the
email: comments-morth@gov.in;

The objections or suggestions which may be received from any person in respect of the said draft rules before
the expiry of the aforesaid period will be considered by the Central Government.

Praft Rules

1, Short Title and commencement.{1) These rules may be called the Central Motor Vehicles {...... Amendment)
Rules, 2021. - ~

{2) They shall come into force on the st day of April, 2022,

in Centraf Motor Vehicle Ruies, [989, after rule 52, the foliowing rule shall be inserted, namely:-
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“R2Ar monHe
containad in Ryl

¢ of Certificaie of registration of Goverasment Vehicles: Notwithsianding  anvthing
i the case of motor vehicles, owned by-

() Cenws! Goverament and its Departmenis:
(i} State/UT Governments and their Departments;
) {iif} Local Government Institutions namely, the Manicipai Corporations or Mmicipaiities or Panch ayats;
(iv) State Tra:sspcsrt Undertakings established under the Road Transport Corporation Act, 1950 (64 of 1950)
A and the Companies Act, 2013 (18 of 2013); . o

(v) Public Secter Undertakings; . - ”

- {vi] Autonomous bodies with the Central Government and Sigie Governments,

ceriificats of sogiscration shall not be renewed after the Tapse of fiftcen years, a5 srovided'in Sub setton iy
‘ mii&nmm’f Gfsvthcmﬁsn&" . me ow A

. : , : T [F;Na &?43013?112551}?}
AMIT VARADAN, Jt. Secy,

Note: The principal nules were published in the Gazette of India, Exmrdinézy; Part 11, Section 53, Suia-seciian ()
vide notification number G.S.R. 590(E), dated the 2ndJune, 1989 and last amended vide notification number
GS.R.____(E)dated

Unisaded by Dte, of Printing & Covernment ¢
and Published by the Controll
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arw viag @ ooranf sy
aftgser

% freeft, 24 wavwT, 2022

iR, 845 37 s, ¥ty A g Pawaft, 1089 ¥ Re=fafe v awy
Frast # T arr wffraw, 1988 (1988 % 59) $ ey 41 9 37-urxr (7) AT (10) grr waw afdwgt vy
- gy w g N g w0 % weary FOt ) ey e Aty £ arg 212 # g (1) o
arfiya S°% g wfa % B daraar ard woft sfRedt € straard ¥ frg wefie Reoy o g e
e ity fay amar § & srew Bt 9 gw arfie & i B aefy aww 2% ¥ e o
wftare #= ooy strom By gt awey ¥ waraafon oo afrgear € okt s e ggmy
Tt wret

& wrey fraet & wfy sraffedt o qumdt, of2 18 ), 97 oy wfe (ordiee, iy de
), wrF aitagd o et s, wfeage wam, dwg wrd, 7€ Bl 110001 71 €99 comments-
morth@gov.in, ¥ Jrsaw & 9 o7 T%aT &

) MWWW?WWWW?WQ‘%WﬁW%#WWW
st wy gwrat 97 ¥y aTaTe gy ey Ferr s

1, wfire ofrdw o wrtw - (1) w3 Powt oy v wee o (L aeies) Broaraft, 2021 w3 AT
(2) T 01w, 2025 F 9Ty A0
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2. ¥y Wz urw RrowrasT, 1986 ¥ w52 ¥ wwmTa ¢

"52%: wOETE avzat ¥ defieeo F ywer on F dvedEaon faw 52 7 Mgy gm of 9w ¥ 99 g
Az agdl v e §, @ ReRfar Fafa 8

OEFRES I e RELILIN

(i) Tvgae Osg & v o gaE e

(i) AT T FEATeR, sty R e A A wET O s, :

(iv) T=% 9fxags Py affRms, 1950 (1950 Fr 64)- i afRaw, 2013 (2013 #7 18) ¥ 727
s ue afEgT o,

(v) grdafae &= F Iuw,

{vz}%mﬁmm%mmm . -

% S YETT 9 &7 6T 41 7 39 W(?)%Wﬁm#mﬁﬁm%%@m'

o ¥ e adywr A ey srom U avgAt wr feem o die (v S gieer i S
e w1 Raarat, 2&1%@%%%%%%%#@%%%

(7. §. a7 & 23013/1/2021-4]

HEYT FEHT, AT §h

feoer; g arftrgsay, WIKT ¥ OO, FEIWTLO, WT-U, €9 3, I9-dw (i) ¥ sfdgmer g ananf
590(x), R=i® 02 97,1989 gy wHfdw | v 4 o Rwelht o afdgew & wva i
SUORSPRRRRRIO () 1 - | PO Opeeeo ¥ wreaw § daaA By v am

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
- NOTIFICATION
New Delhi, the 24th November, 2022

G.8.R. B45(E)~The following draft of certain rules further to amend the Central Motor Vehicles Rules,
1989, which the Central Government proposes to make in exercise of the powers conferred by sub-sactions (7) and
(10) of section 41 of the Motor Vehicles Act, 1988 (59 of 1988), is hereby published as required by sub-section (1) of
section 212 of the said Act for information of all persons likely to be affected thereby; and notice is hereby given that
the said draft rules shall be taken into consideration after theexpiry of thirty days from the date on which the copies of
this notification, as published in the Official Gazette, are made available to the public;

Objections and suggestions to these draft rules, if any, may be sent to the Additional Secretary (MVL,
Transport & Toll), Ministry of Road Transport and Highways, Transport Bhawan, Parliament Street, New Dethi-110
001 or on the email; commeats-morth@gov.in;

The objections or suggestions which may be received from any person in respect of the said draft rules before
the expiry of the aforesaid period will be considered by the Central Governmen:.

DRAFT RULES

{. Short Title and Commencement - (1} These rules may be called the Central Motor Vehicles.{...... Amendment)
Rules, 2021.

(2) They shall come into force on the 1¥ Day of April 2023
2. iﬁ (‘cﬁmﬁ Motor Vehicle Rules, 1989, after rule 52, the following rule shall be inserted, namely: -

“52}« Ncmlim%wﬁi of Certificate of registration of Government Vehicles: Notwithstanding anything contained in
rule 82, inthe tase of motor vehicles, owned by,

(iy  Central Government and its Departments; -

(ify  StateUT Governments and their Departments;

(it} Local Government [nstitutions, namely, the Municipal Corporations or MuniCipalities or Panchavats:
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STTH ¥ CTETH | SRS

wrort Corporgtion Act, 193¢ {8

{vy Public Sector Undentakings:

fyviy  Avtonomous bodics with the Central Government and State Governments,

thecertificate of registration shall not berenewed afier the Tapse of fifteen years, 8¢ provided in Sub section (7 of
Section 41, from the date of such cerfificate. Disposal of such vehicles shall also be ensured through R egistered
Vehicle Scrapping Facility set up in accordance with Motor Vehicles (Registration and Functions of Vehicke
Zerapping Facilityy Ruleg 20210 ~

[F. No. RT 23013/1 /2021.T}
MAHMOOD AHMED, Addl, Secy.

Ngte~The Principal rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i
L vide notification number G.S.R. S90(F), dated the 2™ June, 1989 and last amended vide notification numiber
QSR {Eydated
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wrw ey o vewnt e
’ wftrgaar
% faeeft, 16 ey, 2023

arerfA. 2000 —¥Ar Hrec g Ry, 1989 #1 @ dtes =7 § R Ry e P,
qrex arw afefAew, 1968 (1988 #7 59) & wwy 212 # ITurwr (1) A ARATAR, VW F Tror9y,
FHTHILN, W [, €T 3, Iy () & Wity 9@ R F 5g% yfggn i auant ey € sfvge davis
ar. %1/, B45(3), arlie 24 AEET, 2022 gra vHfira g o @, frad g9 ol safFadt ¥, B oud
qwrfdw gt guraar ff, 3w arlre &, Qe 357 aftgear aer oorey # 9fagd sw39r # qgmy
woar & 78 ff, v B9 safy fimr ardw g et o T,

mwwﬁmmﬁrmaﬁmm@wﬁﬁﬁ TAQAT F 25 HAHL, 20223%
Fyeray #1741 7 oY .

WWWW?WW%W%*@WWTWWW( mww
frare w7 oy T & -




2 RO IRIE A DN TRAGRINAEY . TRaay w'/ 2‘ Loes
s, s, ¥4 woE, e are qifEaE, 1988 (1988 FT 59) £ avwr 59 #¥ wrhvy (1) kL

I (4) T 4T 64 F WY (%) 30O A a5 ¥ W §Y 3U, Wi a4 Frow, 1080 = sh

Heyq w93 F 3 Qi%@%%%&a i?i re=d -t s o % aﬁ:ﬁ'ﬁ tm ’\/

1. (1) 3= Pawt & aftrg 7 7 |ree o1 (v seye) fam, 2023 20 @
(2) 7 1 il 2023 WYTH B

2. ¥ ar fraw, 1989 ¥, fraw 52 % vedry, Frefafi stmenfis f s, st
*52%. T T ¥ TR samd v adefEer-(1) w52 ¥ e el A v o
g o, Breft arm e R e Rl e E
()  FATEET, T
O mmmmm éa*wsma T
(i) Wmmmmm%ﬂmm;m ' .
(v) wz% gfcags e wfafiow, 1950 (1950 =1 64) & sut sfafaaw, 2013 (2013
%7 18) ¥ aredfiw vy el ooy shagr soew @
() el mmd d ¥ v, T
(vi) mmmmm%mﬁﬁmww e Ay,

% s Rrefrer § ardie /, g1 41 § 99 9@ (7) ¥ war Ivdfya, deg a6t
ﬁm%m%mﬁmam:

Hmﬁmwmmwuﬁmmﬁm%wﬁ%w%

ﬁﬁ%@aﬁmﬁwg&ﬂmmm%mmﬁm%wﬁwﬁw
TE F1 AT AT

i ag A ¥, g Ay 3o o 5 R srafors va@tam d sirafs qoan oo s staor
AT @ ¥ R Iwd g ey o R yaiew oAt (e 3R a=r Ry are) g A g
(2) R grat %1 Az, o= ¥ s W ) ardte & 9eg awt € awifer o, awg-gwy ¢
deifire wex T (Rrefre i v efhr gl @adt ) R, 2021 ¥ e e Refi
Ty @y gl % wreaw & gff fmr smomn ‘
[T, €, Y 23013/1/2021-8

froqur. war fAww, Wi ¥ 9T, FEIHTOW, WOLL, €T 3, IT-dE () 7 afmar € wnen R 590w,
arée 02 97, 1980 zror warfora & oo & i arfdg=er 5, wran 3. g0 (3, ard 22 R
2022 F "rvgn & sy gz gatfiE Boaw
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